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MEGHALAYA ACT | OF 1973
THE MEGHALAYA TAXATION LAWS (MODIFICATIONS) ACT, 1972
(As passed by the Assembly)

(Received the assent of the Governor on the 50 anuary 1973)
[Published in the Gazette of Meghalaya, Extra-ordinary, dated the 9™ January,1973]
An
Act

to provide for modification of certain Assam Taxation Laws and for matters connected
therewith or incidental thereto.

Be it enacted by the Legislature of Meghalaya in the Twenty-third Year of the
Republic of India as follows:-

Short title 1. This Actmaybe called the M eghalaya T axation
Laws (Modification) Act, 1972.

Definitions. 2. In this Act —

Central
Act 55
of 1969.

(a) “autonomous S tate” m eanst he autonomous
State of M eghalaya formed under s ection 3 of
the A ssam R eorganisation (Meghalaya)
Act,1969;

(b) “law” 1 nclude any en actment, order, bye-law,
rule, notification or other instrument having the
force of law inthe whole or anypartofthe
terrorists ¢ omprised within the S tate of
Meghalaya ; and

(c) “Meghalaya” m eans t he S tate of M eghalaya
formed unde r s ection 5 of t he N orth-Eastern Central

S Act 81
Areas (Re-organisation) Act, 1971. of 1971

Modification of 3. (1) The Laws mentioned i n t he S cheduled t o t his

certain Assam Acts Act with the amendments to which they have been

%rl?j er;e peal of the subjectedt ob eforet he21 * day ofJ anuary,
1972,shall have e ffect, s ubject to the adaptation or
modifications directed by that Schedule, or, if itis
so directed shall stand repealed.



General
Adaptation

Amendment of
titles of Acts

containing the
word “Assam”
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(2) T he e xception a nd modifications m ade by the
Central G overnment unde rt he A ssam T axation
Laws ( Meghalaya) M odifications O rder, 1979 vide
order G .S.R. 1988, da ted t he 5™ December, State
shall ce aset o ha ve ef fect and the A ssam A cts
mentioned i nt he S cheduled to this A ct w ith the
amendments to w hich they have be en s ubjected to
before the 21 day of January, 1972, s hall, without
such e xceptions a nd m odifications a s m ade un der
the aforesaid Modifications Order, have effect in the
State as m ade under S tate of M eghalaya as if the
said Modifications Order had not been made.

4. Whenever an expression mentioned in column (1) of
the Table below occurs in any of the laws mentioned
in the Schedule, there shall be substituted therefore
the expression set opposite to it in column (2) of the
Table, ant there shall also be made in any sentence
in w hich t he e xpression oc curs s uch ¢ onsequential
amendments as the rules of grammar may require.

TABLE

M 2

Assam (except where it occurs in the Meghalaya.
expression “Government of Assam”,
“Governor of Assam”, and “State of

Assam”).

Governor of Assam Governor of Meghalaya.
Government of Assam Government of Meghalaya.
State of Assam State of Meghalaya.

5. (1) For the word “Assam” occurring in the titles of any
of the laws mentioned in the Schedule to this A ct, the
word “Meghalaya” sha Il be s ubstituted t herefore, a nd
the year of the Act occurring at the end of the titles shall
be omitted.

(2) References by its short title to any such law as is
referred to in sub-section (1) in any other law shall be
constructed references to such law as amended by that
sub-section



Alteration of
functionaries not to
affect action taken,
etc.

Saving of previous
operation of laws.

Power to
remove
difficulties.

3

The provisions of this A ct which have the effect of
modifyingany 1 awsoasto alter th e manner in
which, t he a uthority,or t hel awunde ror i n
accordance with which, any powers are exercisable,
shall not r ender i nvalid a ny not ification, or der,
commitment, attachment, bye-law, rule or regulation
duly made or issue, or anything duly done and any
such notification, order, commitment, attachment,
bye-law, rule, r egulation or thing may b e r evoked,
varied or undone in the like manner to the extent and
in the circumstances as if it had been made, issued or
done af ter t he com mencement of t his A ctby the
corresponding ,a  uthority andund er andi n
accordance w ith t he pr ovisions t hen a pplicable t o
such a case.

. Nothingi nt his A cts halla ffectt he pr evious

operation of , or a nything dul y done , or s uffered
under, any law, or any right, privilege, obligation, or
liability already acquired, accrued or incurred under
anys uch lawor a nype nalty, forfeiture or
punishment i ncurred in respect of an y of fence
already committed against any such law.

(1) Ifany di fficulty arises in giving effect to the
provisions of t his A ct,t he G overnment of

Meghalaya ma y, by o rder not ified in the of ficial
Gazette, m akes uch provisionsor g ives uch
directions as app earto itto be ne cessary fort he
removal of t he di fficulty.

(2) Inpa rticular, and w ithout pr ejudicet ot he
generality of the foregoing power, any such notified
order may —

(a) specify the corresponding a uthorities w ithin
the meaning of section 6 ;

(b) provide for the transfer of any matter pending
before any court, tribunal or other authority
to any corresponding court, tribunal or other
authority for disposal.

THE SCHEDULE
(See Section 3)

THE ASSAM SALES TAX ACT, 1947
(Assam Act 17 of 1947)

1. Section 1. — Omit sub-sections (2) and (3)

2. Section 2.- For clause (1A), substitute —

“(1A) ‘Board’ means the Board of Revenue.”



THE ASSAM SALES OF PETROLEUM AND PETROLEUM PRODUCTS,
INCLUDING MOTOR SPIRIT AND LUBRICANTS TAXATION ACT, 1955

(Assam Act 9 of 1956)

. Section 1. — Omit subsections (2) and (3).
. Section 2. — For clause (1), substitute —

“(1A) ‘Board’ means the Board of Revenue.”

THE ASSAM FINANCE (SALES TAX) ACT, 1956
(Assam Act 11 of 1956)

. Section 1. — Omit subsections (2) and (3).
. Section 2. — For clause (1), substitute —

“(1A) ‘Board’ means the Board of Revenue.”

THE ASSAM ELECTRICITY DUTY ACT, 1964
(Assam Act 30 of 1964)

. Section 1. — Omit subsections (2) and (3).

THE ASSAM PURCHASE TAX ACT, 1967
(Assam Act 19 of 1956)

. Section 1. — Omit subsections (2) and (3).
. Section 2. — For clause (1), substitute —

“(1A) ‘Board’ means the Board of Revenue.”

THE ASSAM TAXATION LAWS (MEGHALAYA) MODIFICATION
ORDER ACT, 1970
(Assam Act 19 of 1956)

(Made by the Central Government under GSR 1988, dated 5™
December, 1970)

This Order shall stand repealed.
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MEGHALAYA ACT 2 OF 1973
THE COURT FEES (MEGHALAYA FIRST AMENDMENT) ACT, 1972
(As passed by the Assembly)

(Received the assent of the Governor on the Fifth January 1973)
[Published in the Gazette of Meghalaya, Extra-ordinary, dated the 9™ January, 1973.]
An
Act

further to amend the Court Fees Act, 1870 in its application to Meghalaya.

Be it enacted by the Legislature of Meghalaya in the Twenty-third Year of the
Republic of India as follows:-

Short title. 1. This Act may be called the Court Fees (Meghalaya
First Amendment) Act, 1972.

Amendment of 2. Inthe CourtF ees A ct, 1870 a fter s ection 25t he
Z(;C(ttleo:t r2a5I following new section shall be inserted as section 25
Act 7 of 1870 A, namely -

“25A. N otwithstanding anything ¢ ontainedi n
section 25 where,
(a) (1) the State Government, in relation to any area
in the State, or

(i1) The Deputy Commissioner, in relation to any
area in the district under his charge, is satisfied that
on account of temporary shortage of stamps in any
area, fees c annot be p aid, a nd pa yment of fees
cannot be 1 ndicated on doc uments b y m eans of
stamps, the State Government, or as the case may be
, the Deputy Commissioner, may, by notification in
the official Gazette, direct that, in such area and for
such period as may be specified in such notification,
the fees may be paid in cash in any Treasury or Sub-
Treasury and shall, on pr oduction of a c hallan
evidencing pa yment of fees int he G overnment
treasury, certify by endorsement on the document in
respect of which the fees is paid, that the fees have
been pa id, a nd s tate i n t he s aid e ndorsement the
amount of the fees so paid.



(b) An endorsement m ade on a ny doc ument unde r
clause (a) shall have the same effect as if the fees of
ana mount equalt ot hea mounts tatedi n the
endorsement had be en paid in respect of, and such
payment has been indicated on, s uch documents by
means of stamps under section 25.
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MEGHALAYA ACT 3 OF 1973
THE MEGHALAYA (SALES OF PETROLEUM AND PETROLEUM PRODUCTS,
INCLUDING MOTOR SPIRIT AND LUBRICANTS) TAXATION (SECOND
AMENDMENT) ACT, 1972
(As passed by the Assembly)
(Received the assent of the Governor on the g™y anuary 1973)
[Published in the Gazette of Meghalaya, Extra-ordinary, dated the 10" January, 1973.]
An
Act
further to amend the Assam (Sales of Petroleum and Petroleum Products, including

Motor Spirit and Lubricants) Taxation Act, 1955 (Assam Act IX of 1956), in its
application to Meghalaya.

Be it enacted by the Legislature of Meghalaya in the Twenty-third Year of the
Republic of India as follows:-

Short title, extent 1. (1) This Act may be called the Meghalaya (Sales of
and Commenc-- Petroleum and Petroleum Products, including Motor
ement. Spirita nd  Lubricants) T axation( Second
Amendment) Act, 1972.
(2) It shall have the like extent as the principal Act in
Meghalaya.
(3) It shall come into force at once.
Amendment of 2. After s ub-section ( 12) of's ection 2 of t he A ssam
S?‘X'O” 2 (Sales of P etroleum and P etroleum P roducts,
th is)s(am including Motor S pirits a nd Lubricants) Taxation

of 1956 Act, 1955 (' hereinafter r eferred t o a s t he pr incipal
Act) t he f ollowing s hall be a nd s hall be de emed
always t o have be en inserted as s ub-section ( 13),
namely:-
“(13) For the purposes of sections I5SA and15B
any s um due unde rt his A ct,i nclude a ny tax
assessed, any penalty imposed or any sum charged
or levied under this Act and any arrear thereof.”



Insertion of new
sections 15. A and
15.B in Assam Act
IX of 1956.

8

3. After section 15 of the principal Act, the following
shall be and shall be d eemed always to have b een,
inserted as sections 15 A and 15 B, namely :-

“15 A. Where the de aleris a firm, the firm and all its
partners shall be jointly and severally liable for any
sum due under this Act from the firm and such sum
may be recovered from all or any of them.

15B. (1) Where the firm who is a dealer is dissolved or
when i ts bus iness i s di scontinued, t he firmandallits
partners s hall be j ointlya nds everallyl iable f ort he
payment of any sum due under this Act from the firm for
any period prior to the dissolution of discontinuance of its
business when such sum has been found tobe due in the
course of any proceeding before the date of the dissolution
of the firm or discontinuance of its business , and any such
sum may be recovered from all or any of them at any time
even after the dissolution of the firm or discontinuance of
its business.

(2) F ort he pur pose of t his A ct, not withstanding
anything ¢ ontained i n s ub-section ( 1) no f irm s hall be
deemed to have been dissolved or to have discontinued its
business until all or any of the persons who were partners
of the firm at the time of dissolution or discontinuance of
business ha ve s erved ont he C ommissioners a not ice
intimating with full particulars the fact of its dissolution or
discontinuance of its business and all such partners shall be
jointly and severally liable for the payment of any sum due
under this A ct from the firm up t o the date of such notice
and such sum may be recovered from all or any of them at
any time ev en after t he not ice ha s b een served on the
authority concerned.”
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MEGHALAYA ACT 4 OF 1973

THE MEGHALAYA PASSENGERS AND GOODS TAXATION (AMENDMENT) ACT,
1972

(As passed by the Assembly)
(Received the assent of the President on the Ninth January, 1973)
[Published in the Gazette of Meghalaya, Extra-ordinary, dated the 13" January, 1973.]
An
Act
further to amend the Assam passengers and Goods Taxation Act,1962 (Assam Act 16 of

1962) in its application to Meghalaya and the Meghalaya Passengers and Goods
Taxation Act.

Be it enacted by the Legislature of Meghalaya in the Twenty-third Year of the
Republic of India as follows:-

Short title, I. (I)T hisA ctm ayb ecal led the M eghalaya
and Commenc-- Passengers and Goods T axation (Amendment) A ct,
ement. 1972
(2) It shall be deemed to have come into force on 4™
December, 1971.
Insertion of new 2. After Section 3 of the Assam Passengers and Goods
ISE‘X'O” 3A Taxation Act, 1962 and the M eghalaya P assengers
A?ct izag; 1962 gnd G oods T gxation A ct, t he f ollowing s hall be
inserted as section 3A, namely:-
““Surcharge 3. A (1) There shall be levied, charged and paid to the

on passengers

State G overnment, besides any due s p ayable un der
and goods.

any law for the time being in force including section
8 and 4 of this Act as surcharge, hereinafter referred
to as Passengers Surcharge, on all fares in respect of
all passenger carried in a taxable vehicle.

(2) T her ateof P assenger S urchargeon a ny
passenger shall be five per centum of the rupee value
of the fare in respect of the passengers, the amount
of't he s urcharge i n case of each passenger be ing
rounded to the next higher multiple of ten paise :

Provided no S urcharge s hall be pa yablei n
respect of any passenger if the fare is less than one
rupee.
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1. (3) The Prisoners Surcharge shall be payable as if it
were a tax under section 3 a nd of this Act, and the
provision of this A ct including the rules thereunder
but not including the proviso to section 4 of this Act
shall a ccordingly a pply; and the authorities for the
time be ing e mpoweredt oc ollecta nd e nforce
payment of the said tax under section 3 shall , unless
otherwise provide for by or under this A ct, w ithin
the r espective j urisdiction f or t he pur poses of t he
said tax accordingly collect and enforce payment of
the Passengers Surcharge :

Provided t hat t he S tate G overnment m ay, for
facilitating impl ementation, by not ification, direct
that in any case or class of cases the provisions of
this A ct inc luding th e r ules the reunder s hall a pply
subject to such indications not inconsistent with the
provisions of this section and as may be specified in
such notification.

(4) N otwithstanding anything ¢ ontainedi ns ub-
section (3), the State Government may make rules
generally for securing the payment of the Passengers
Surcharge and carrying into effect the p rovision of
sub-section (1) and (2) and in particular for ensuring
the proper maintenance and rendering of accounts of
the Passengers Surcharge.”
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MEGHALAYA ACT 5 OF 1973

THE COURT FEES (MEGHALAYA SECOND AMENDMENT) ACT,1972

(As passed by the Assembly)

(Received the assent of the Governor on the Twenty-second January, 1973)

[Published in the Gazette of Meghalaya, Extra-ordinary, dated the 25" January, 1973.]

An

Act

further to amend the Court Fees Act, 1870 in its application to Meghalaya

Short title, extent
and commenc--
ement.

Amendment of
Schedule I of Act
VII of 1870.

Number

(D

“1Plaint, written
Statement pleading
a set-off or
counter-claim or
memorandum
appeal (not other-
wise provided in
this Act) or for
cross-objection
presented to any
Civil or Revenue
Court except those
mentioned in
section 3.

It is hereby enacted in the Twenty-third
Year of the Republic of India as follows:-

I. (1) T hisA ctm ayb ecal led the C ourtF ees

(Meghalaya Second Amendment) Act, 1972.

(2) It extends to Meghalaya with such exceptions or
modifications as are in force.

(3) It shall come into force on such date as the State
Government m ay, b y notificationi nt he of ficial
Gazette, appoint.

. In schedule I tot heC ourtF ees A ct, 1870

(hereinafter called the principal Act),
(1) for Article 1, t he following shall be substituted,
namely:-

)

When the amount or value of the subject matter in
dispute doe s not e xceed one hundr ed r upees, f or
every five rupees, or part there o fsuch amount or
value ;

and

When s uch a mount or va lue e xceeds one hund red
rupees, for every ten rupees or part thereof five in
excess of one hundr ed r upees upt o one hundr ed
rupees and fifty rupees.

Proper fee

3)

Fifty-five
paise.

One rupee
and ninety
five paise.



Number

M

12

(2)
and

When such amount or value exceeds one hundred and
fifty rupees for every ten rupees or part thereof upto one
thousand rupees ;

and

When such amount or value exceeds one thousand
rupees, for every one hundred rupees, or part thereof in
excess of one thousand rupees upto seven thousand five
hundred rupees ;

and

When such amount or value exceeds seven thousand five
hundred rupees for every two hundred and fifty rupees, or
part thereof, in excess of seven thousand five hundred
rupees upto ten thousand rupees ;

and

When such amount or value exceeds ten thousand rupees,
for every five hundred rupees, or part thereof, in excess
of ten thousand rupees upto twenty thousand rupees ;

and

When such amount or value exceeds twenty thousand
rupees, for every one thousand rupees, or part thereof, in
excess of twenty thousand rupees upto fifty thousand
rupees ;

and

When such amount or value exceeds fifty thousand
rupees, for every five thousand rupees, or part thereof in
excess of fifty thousand rupees :

Provided that maximum fee leviable on a plaint or
memorandum of appeal shall not exceed eleven thousand
rupees.”

(2) for articles 6,7,8 and 9 the following shall be
substituted, namely :-

Proper fee

3)

One rupees
and forty
paise

Eight rupees
and twenty
five paise.

Sixteen
rupees and
fifty paise.

Twenty — four
rupees and
seventy — five
paise.

Thirty-three
rupees.

Forty-one
rupees and
twenty-five
paise.



13

Number Proper fee
(D () 3)
“6, Copy of When such judgement or order is passed by
translation of a any Civil Court other than High Court, or by the
judgement or Presiding Officer of any Revenue Court or Office

order not being
or having the
force of a decree

or by any other Judicial or Executive Authority:-

(a) if the amount or value of the subject One rupees
matter is fifty or less than fifty rupees. and ten
paise.
(b) if such amount or value exceeds fifty Two rupees
rupees. and twenty
paise.

When such judgement or order is passed  Four rupees

by a High Court. and forty
paise.
7. Copy of a When such decree or order is made by
decree or order any Civil Court other than a High Court,
having the force or by any Revenue Court:-
of a decree.
(a) if the amount or value of the subject Two rupees
matter of the suit wherein such decree and
or order is made is fifty or less than twenty
fifty rupees. paise.
(b) if such amount or value exceeds fifty Three rupees
rupees. and thirty
paise.
When such decree or order is  Eight rupees
made by High Court. and twenty
five
paise.
8.Copy of any (a) When the Stamp-duty chargeable The amount Act Il of
document liable on the original does not exceed of the duty 1899
to Stamp-duty one rupee. chargeable
under the Indian on the
Stamp Act,1899 ..
original.

when left by any
party to a suit or
proceeding in
place of the
original
withdrawn.



Number

M

9. Copy any
Revenue or
judicial proceeding
or order not other-
wise provided for
by this Act, or
copy of any
account, statement,
report or the like,
taken out of any
Civil or Criminal
or Revenue Court
or office or from
the office of any
Chief Officer
charged with the
executive
administration of
Division.

14

2

(b) In any other case.

For every three hundred sixty words and or fraction
of three hundred and sixty words.

Proper fee

3)

One rupee
and twenty
paise.”

One rupee
and twenty
paise.
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(3) the table of rates of Ad volorem fees leviable on the institution or suits at; the end shall be
substituted by the following:-

THE SCHEDULE

Table of Rates of Ad valore Fees Leviable on the Institution of Suits

When the amount But does not exceed Proper fee
or value of the subject
matter exceeds

1) (2) 3)
Rs. Rs. Rs.
5 0-55
5 10 1-10
10 15 1-65
15 20 2-20
20 25 2-75
25 30 3-30
30 35 3-85
35 40 4-40
40 45 4-95
45 50 5-50
50 55 6-05
55 60 6-60
60 65 7-15
65 70 7-70
70 75 8-25
75 80 8-80
80 85 9-35
85 90 9-90
90 95 10-45
95 100 11-00
100 110 12-95
110 120 14-85
120 130 16-80
130 140 18-70
140 150 20-65
150 160 21-95
160 170 23-30
170 180 24-60
190 200 27-25
200 210 28-55
210 220 29-90
220 230 31-20
230 240 32-50
240 250 33-85
250 260 35-15
260 270 36-50

270 280 37-80
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When the amount But does not exceed Proper fee
or value of the subject
matter exceeds

(1) (2) 3)

Rs. Rs. Rs.

280 290 39-15
290 300 40-45
300 310 41-75
310 320 43-10
320 330 44-40
330 340 45-75
340 350 47-05
350 360 48-35
360 370 49-70
370 280 51-00
380 390 52-35
390 400 53-65
400 410 54-95
410 420 56-30
420 430 57-60
430 440 58-95
440 450 60-25
450 460 61-55
460 470 62-90
470 480 64-20
480 490 65-55
490 500 66-85
500 510 68-15
510 520 69-50
520 030 70-80
530 540 72-15
540 550 73-45
550 560 74-75
560 570 76-10
570 580 77-40
580 590 78-75
590 600 80-05
600 610 81-35
610 620 82-70
620 630 84-00
630 640 85-35
650 660 87-95
660 670 89-30
670 680 90-60
680 690 91-95
690 700 93-25
700 710 94-55
710 720 95-90
720 730 97-20

730 740 98-55
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When the amount But does not exceed Proper fee
or value of the subject
matter exceeds

1) (2) 3)
Rs. Rs. Rs.
740 750 99-85
750 760 101-15
760 770 102-50
770 780 103-80
780 790 105-15
790 800 106-45
800 810 107-75
810 820 109-10
820 830 110-40
830 840 111-75
840 850 113-05
850 860 114-35
860 870 115-70
870 880 117-00
880 890 118-35
890 900 119-65
900 910 120-95
910 920 122-30
920 930 123-60
830 940 124-95
940 950 126-25
950 960 127-55
960 970 128-90
970 980 130-20
980 990 131-50
990 1,000 132-85
1,000 1,100 141-10
1,100 1,200 149-35
1,200 1,300 157-60
1,300 1,400 165-85
1,400 1,500 174-10
1,500 1,600 182-35
1,600 1,700 190-60
1,700 1,800 198-85
1,800 1,900 207-10
1,900 2,000 215-35
2,000 2,100 223-60
2,100 2,200 231-85
2,200 2,300 240-10
2,300 2,400 248-35
2,400 2,500 256-60
2,500 2,600 264-85
2,700 2,800 281-35
2,800 2,900 289-60

2,900 3,000 297-85
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When the amount But does not exceed Proper fee
or value of the subject
matter exceeds

(1) (2) 3)
Rs. Rs. Rs.
3,000 3,100 306-10
3,100 3,200 314-35
3,200 3,300 322-60
3,300 3,400 330-85
3,400 3,500 339-40
3,500 3,600 347-35
3,600 3,700 355-60
3,700 3,800 363-85
3,800 3,900 372-10
3,900 4,000 380-35
4,000 4,100 388-60
4,100 2,200 396-85
4,200 4,300 405-10
4,300 4,400 413-35
4,400 4,500 421-60
4,500 4,600 429-85
4,600 4,700 438-10
4,700 4,800 446-35
4,800 4,900 454-60
4,900 5,000 462-85
5,000 5,100 471-10
5,100 5,200 479-35
5,200 5,300 487-60
5,300 5,400 495-85
5,400 5,500 504-10
5,500 5,600 512-35
5,600 5,700 520-60
5,700 5,800 528-80
5,800 5,900 537-10
5,900 6,000 545-35
6,000 6,100 553-60
6,100 6,200 561-60
6,200 6,300 570-10
6,300 6,400 578-35
6,400 6,500 586-60
6,500 6,600 594-85
6,600 6,700 603-10
6,700 6,800 611-35
6,800 6,900 619-60
6,900 7,000 627-85
7,000 7,100 636-10
7,100 7,200 644-35
7,200 7,300 652-60
7,300 7,400 660-85
7,400 7,500 669-10
7,500 7,750 685-60

7,750 8,000 702-10
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When the amount But does not exceed Proper fee
or value of the subject
matter exceeds

1) (2) 3)
Rs. Rs. Rs.
8,000 8,250 718.60
8,250 8,500 735.10
8,500 8,750 751.60
8,750 9,000 768.10
9,000 9,250 784.60
9,250 9,500 801.10
9,500 9,750 818.60
9,750 10,000 834.10
10,000 10,500 858.85
10,500 11,000 883.60
11,000 11,500 908.35
11,500 12,000 933.10
12,000 12,500 957.85
12,500 13,000 982.60
13,000 13,500 1,007.35
13,500 14,000 1,032.10
14,000 14,500 1,056.85
14,500 15,000 1,081.60
15,000 15,500 1,106.35
15,500 16,000 1,131.10
16,000 16,500 1,155.85
16,500 17,000 1,180.60
17,000 17,500 1,205.35
17,500 18,000 1,230.10
18,000 18,500 1,254.10
18,500 19,000 1,279.60
19,000 19,500 1,304.35
19,500 20,000 1,329.10
20,000 21,000 1,316.10
21,000 22,000 1,395.10
22,000 23,000 1,428.10
23,000 24,000 1,461.10
24,000 25,000 1,494.10
25,000 26,030 1,527.10
26,030 27,000 1,560.10
27,000 28,000 1,593.10
28,000 29,000 1,626.10
29,000 30,000 1,659.10
30,000 31,000 1,692.10
31,000 32,000 1,725.10
32,000 33,000 1,758.10
33,000 34,000 1,791.10
34,000 35,000 1,824.10
35,000 36,000 1,857.10
36,000 37,000 1,890.10
37,000 38,000 1,923.10
38,000 39,000 1,956.10
39,000 40,000 1,989.10

40,000 41,000 2,022.10
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When the amount But does not exceed Proper fee
or value of the subject
matter exceeds

(1) (2) 3)
Rs. Rs. Rs.
41,000 42,000 2,055.10
42,000 43,000 2,088.10
43,000 44,000 2,121.10
44,000 45,000 2,154.10
45,000 46,000 2,187.10
46,000 47,000 2,220.10
47,000 48,000 2,253.10
48,000 49,000 2,286.10
49,000 50,000 2,319.10
50,000 55,000 2,360.35
55,000 60,000 2,401.60
60,000 65,000 2,442.85
65,000 70,000 2,484.10
70,000 75,000 2,525.35
75,000 80,000 2,566.60
80,000 85,000 2,607.85
85,000 90,000 2,649.10
90,000 95,000 2,690.10
95,000 1,00,000 2,731.10
1,00,000 1,05,000 2,772.85
1,05,000 1,10,000 2,814.10
1,10,000 1,15,000 2,855.35
1,15,000 1,20,000 2,896.60
1,20,000 1,25,000 2,937.85
1,25,000 1,30,000 2,979.10
1,30,000 1,35,000 3,020.35
1,35,000 1,40,000 3,061.60
1,40,000 1,45,000 3,103.85
1,45,000 1,50,000 3,144.10
1,50,000 1,55,000 3,185.35
1,55,000 1,60,000 3,226.60
1,60,000 1,65,000 3,267.85
1,65,000 1,70,000 3,309.10
1,70,000 1,75,000 3,350.35
1,75,000 1,80,000 3,391.60
1,80,000 1,85,000 3,432.85
1,85,000 1,90,000 2,474.10
1,90,000 1,95,000 3,515.35
1,95,000 2,00,000 3,556.60

2,00,000 2,05,000 3,597.85
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and the fee increases as the rate of forty-one rupees and t wenty-five paise for every five
thousand r upees, or pa rt t hereof, upt o a m aximum f ee of e leven t housand r upees, f or
example:-

Rs. Rs. Rs.
3,00,000 4,381,60
4,00,000 5,206.60
5,00,000 6,031.60
6,00,000 6,856.60
7,00,000 7,681.60
8,00,000 8,506.60
9,00,000 9,331.60
10,00,000 10,156.60
11,00,000 10,981.60

11,05,000 11,022.85



Amendment of
Schedule II of Act
VII of 1870.

Number

)

1.Application or
Petition

22

3. For Schedule IIto the principal
Act,t he followings hall be
substituted, namely:-

“(Schedule II — Fixed fee)
SCHEDULE II

Fixed fees

)

(a) When presented to any officer of the
Customs or Excise Department or to any
Magistrate by any person having dealings with
the Government, and when the subject matter
of such application relates exclusively to those
dealings ; or

When presented to any Municipal Board or
others local authority constituted under any
Act for the time being in force for the
conservancy or improvement of any place, if
the application or petition relates solely to such
conservancy or improvement of any place if
the application or petition relates solely to such
conservancy or improvement ; or

When presented to any Civil Court other
than a principal Civil Court of original
jurisdiction or to any Court of Small Causes
constituted under Act No. XI of 1865 or under
Act No. XVI of 1868 section 20 or to a
collector or other officer of revenue in relation
to any suit or case in which the amount or
value of the subject-matter is less than fifty
rupees ; or

When presented to any Civil, Criminal or

Revenue Court, or to any Board or Executive
officer for the purpose of obtaining a copy or
translation of any judgement, decrees or order
passed by such Court, Board or Officer, or of
any other document on record in such Court of
Office,
(b) When presented to a Regional Transport
Authority or State Transport Authority
containing a prayer for permits for Contract
Carriage, State Carriage, Private carrier or
Public Carrier or for any other purpose.

Proper fee

®3)

Fifty-five paise,

Eight rupees
and twenty five
paise.



Number

)

23

Fixed fees

(2)

(c) When containing complaint or charge
of any offence other than an offence for
which police officers may, under the
Criminal Procedure Code, arrest without
warrant and presented to any Criminal
Court ; or

When presented to a Civil, Criminal or
Revenue Court, or to a Collector , or any
Revenue Officer having jurisdiction equal
or subordinate to a Collector, or to any
Magistrate in his executive capacity, and
not otherwise provided for by this Act; or
to deposit in Court revenue or rent; or for
determination by a Court of the amount of
compensation to be paid by a land lord to
his tenant ; or

When presented to a collector or other
officer making a settlement of land

revenue, or to a Board of Revenue, relating

to matters connected with the assessment
of land or the ascertainment of rights
thereto or interest therein if presented
previous to the final confirmation of such
settlements ; or

When presented to any officer of land

revenue by any person holding temporarily

settled land under direct engagement with
Government and when the subject matter
of the application or petition relates
exclusively to such engagement.

Proper fee

©)

In the case of a
complaint or
charge of an
offence prese-
-ented to a
Criminal Court
or in the case of
an application
or petition
presented to any
officer of land
revenue by any
person holding
temporarily
settled land
under direct
engagement
with
Government,
and when
subject — matter
or the
application or
petition relates
exclusively to
such
engagement one
rupee and sixty
five paise and in
other cases, one
rupee and ten
paise.

One rupee
and  ten
paisa.



Number

)

24

Fixed fees

(2)

When presented to any officer of land
revenue by any person the kabuliyat
application for settlement of land under
direct engagement with Government.

(d) When presented to a Chief
Commissioner or other Chief Controlling
Revenue or Executive Authority or to a
Commissioner of Revenue or Circuit, or to
any Chief Officer charged with the
executive administration of a Division and
not otherwise provided for by this Act.

(¢) When presented to a High Court.

1.  Under Article 226 of the
Constitution.
1i.  In all other matters

(f) When presented to any officer
containing prayer for settlement of fishery,
ferry , forest , mahals, elephant mahals or
an offer giving terms for acceptance of
Government for any construction or an
application for a permit or license to deal
in controlled commodities.

(g) When presented to an appropriate
Revenue Authority for demarcation of
land.

1. When the area of such land does
not exceed one hectare ;

ii.  for each subsequent area of one
hectare or part thereof.

Proper fee

®3)

Two rupees.

Three rupees
and thirty
paise.

Fifty rupees

Ten rupees

Eight rupees
And twenty
Five paise

Two rupees
and twenty
paise.

One rupee and
ten paise.



Number

)

1. A. Application
to any Civil Court
that records may be
called for from
another Court.

2. Application for
leave to sue as a
pauper.

3. Application for
leave to appeal as a
pauper.

5. Plaint or \
memorandum of
appeal in a suit to
establish or
disprove a right of
occupancy.

6. Bail-bond or
other instrument of
obligation given in
pursuance of an
order made by a

Court or
Magistrate under
any section of the
Code of Criminal
Procedure, 1898 or
the Code of Civil
Procedure 1038
and not otherwise
provided for by
this Act.

7. Understanding
under section 49 of

the Indian Divorce
Act, 1869.

25

When the Court grants the
application and is of opinion that the
transmission of such records involves
the use of the post.

(a) When presented to District Court.

(b) When presented to a Commissioner
or a High Court.

Proper fee

®)

One rupee and sexty
five paise in addition
to any fee levied on
the application under
clause (a), clause (c)
pr clause (e) of
Article I of this
Schedule.

One rupee
and ten paise

Two rupees
And twenty
paise.

Three rupees
and thirty
paise.

One rupee and ten
paise.

Act V of 1988,

Act V of 1908,

Act V of 1869.



Number

)

10. Mukhtarama or
Vakalatnama.

11. Memorandum
of appeal when the
appeal is not from
decree or an order
having the force of
a decree, and is
prescribed.

26

Fixed fees

(2)

When presented for the conduct of any
one case -

(a)

(b)

(©)

(a)

(b)

(c)

(d)

To any Civil or Criminal Court
other than a High Court, or to any
Revenue Court, or to any Collector
or Magistrate, or other Executive
Officer except such as are
mentioned in clauses (b) and

(¢) of this Number ;

to a Commissioner of Revenue,
Circuit or Custom or to any officer
charged with the Executive
Administration of a Division, not
being the Chief Revenue or
Executive Authority ;

to a High Court, Chief
Commissioner, Board of Revenue,
or other Chief of Controlling
Revenue or Executive Authority,
or an Appellate Authority
prescribed under the Motor
Vehicles Act, 1939 or to an
Appellate Authority prescribed
under the Assam Sales Tax Act,
1947.

To any Civil Court other than a
High Court, or to any Revenue
Court or Executive officer other
than the High Court or Chief
Controlling Revenue or Executive
Authority except an authority
specified in clause (b) ;

to an Excise Appellate Authority
under Rules 340 of the Assam
Excise Rules;

to a High Court or Chief
Commissioner or other Chief
Controlling Executive of Revenue
Authority except an authority
prescribed in clause (b) ;

to an Excise Appellate Authority
under Rule 341 of the Assam
Excise Rule;

Proper fee

®3)

One rupee and
ten paise.

Two rupees and
Seventy-five
Paise

Five rupees and
Fifty paise

Three rupees
and thirty
paise.

Sixty rupees
and fifty paise.

Eleven rupees.

Fifty-five rupees.

Act 1V of 1939

Act 1V of 1908



Number

)

il.

iii.

12. Caveat

13. Application
under Act No.10 of
1859, section 26 of
Bengal Act No.6 of
1862, section 9, of
Bengal Act No.8 of
1869, section 37.

14. Petition in a
suit under the
Native Converts
Marriage
Dissolution Act,
1866.

17. Plaint or
memorandum of
appeal in each of
the following
suits:-

27

Fixed fees
)

(c) to a High Court in
miscellaneous revenue
matter except (f) below
or to an Appellate
Authority prescribed
under the Motor
Vehicles Act, 1939 ;
and

(d) to a High Court in
appeal and revision
matters arising out of
settlement of fishery —

When the bid money is
below ten thousand
rupees;

When the bid money is
above ten thousand rupees
but below twenty thousand
rupee;

When the bid money is
above twenty thousand
rupees.

Proper fee

@)
Sixteen rupees
and fifty paise.

Sixteen rupees
and fifty paise.

Twenty-seven
rupees and fifty

paise.

Thirty-three
rupees.

Eleven rupees

Five rupees
and fifty paise.

Five rupees
and fifty paise.



Number

)

18. Application
under section 14 or
section 20 of the
Indian Arbitration
Act, 1940, for a
direction for filing
an award or for an
order for filing an
Agreement.

19, Agreement in
writing stating a
question for the
opinion of the
Court under the
Code of Civil
procedure, 1908.

ii.

iii.

28

Fixed fees

)
to alter or set aside a
summary decision or order
of any of the Civil Courts
not established by Letters
Patent or of any Revenue
Court.
to alter or cancel any entry
in a register of the names
of proprietors of revenue-
paying estates;
to obtain a declaration
decree where no
consequential relief is
prayed ;

1v. to set aside award ;

V1.

. to set aside and adoption ;

Every other suit where it is
not possible to estimate at a
money-value the subject
matter in dispute , and which
is not other wise provided
for by this Act.

When presented to a Munsiff’s

Court.

When presented to any other Court.

Proper fee

®3)

Sixteen rupees
And fifty paise

Twenty-two
rupees.

Sixteen rupees
and fifty paise.

Twenty-two
rupees.

Sixteen rupees
and fifty paise.

Sixteen rupees
and fifty paise.

Fifty-five rupees

Sixteen rupees
And fifty
Paise.

Act X of 1940

Act V of 1908



Number
1)

20. Every petition
under the Indian
Divorce Act, 1869,
except petitions
under section 44 of
the same Act, and
every
memorandum of
appeal under
section 35 of the
same Act.

21. Plain or
memorandum of
appeal under the
Parsi Marriage and
Divorce Act, 1965.

29

Fixed fees

(2)

Proper fee
©)
Twenty-two
rupees.

Twenty-two
rupees.

Act 1V of 1869

Act XV of 1865
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MEGHALAYA ACT 6 OF 1973
THE INDIAN STAMP (MEGHALAYA SECOND AMENDMENT) ACT, 1972
(As passed by the Assembly)
(Received the assent of President on the 17" March, 1973)
[Published in the Gazette of Meghalaya, Extra-ordinary, dated the 24™ March, 1973.]
An
Act

further to amend the Indian Stamp Act, 1899 in its application to Meghalaya

Be it enacted by the Legislature of Meghalaya in the Twenty-third Year of the
Republic of India as follows:-

Short title I. (1)T hisA ctma yb ec alled the Indian S tamp
(Meghalaya Second Amendment) Act, 1972.

Amendment of 2. Inthe Indian S tamp A ct,1899 a fter s ection 10 t he
Section 10 of following new section shall be inserted as section
Central Act 2 of 13A 1v:

1899.. , namely:-

“I0A. N otwithstanding a nything ¢ ontainedi n
section 10 where,
(a) (1) The State Government, in relation to any area
in the State ; or

(i1) the D eputy C ommissioner, in relation to any
area in District under his charge,
is satisfied that on account of temporary, shortage of
stamps i na ny area, d uty c annotbe p aid, and
payment of duty cannot be indicated on instruments,
by means of Stamps, the State Government, or as the
case may be , t he D eputy C ommissioner may, by
notification, in the O fficial G azette, direct that in
such area and for such period as maybe specified in
such not ification, the duty may be paid in cash in
any Treasuryor S ub-Treasuryand  shall on
production of a c hallan e videncing pa yments of
stamp dut yi nt he G overnment t reasury ¢ ertify
endorsement on the instrument in respect of which
the stamp duty is paid, that the duty has been paid,
and state in the said endorsement the amount of the
duty so paid.
(b) An endorsement made on a ny instrument under
clause (a) shall have the same effect as if the duty of
ana mount equalt ot hea mounts tatedi n the
endorsement had be en paid in respect of, and such
payment has been indicated on, s uch instrument by
means of stamps, under section 10.”
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MEGHALAYA ACT 7 OF 1973
THE MEGHALAYA APPROPRIATION (No. I) ACT, 1973
(As passed by the Assembly)
(Received the assent of President on the 23" March, 1973)
[Published in the Gazette of Meghalaya, Extra-ordinary, dated the 24™ March, 1973]

An
Act

to authorise payment and appropriation of certain further sums from and out of
Consolidated Fund of Meghalaya for the services of the financial year.

Be it enacted by the Legislature of Meghalaya in the Twenty-
third Year of the Republic of India as follows:-

Short title I. (1)T hisA ctm ayb ecal led the M eghalaya
Appropriation (No. I) Act, 1973.

Withdrawal of 2. Froma ndout of t heC onsolidated F und of
Rs,27,54,180 from Meghalaya t here m ay be pa id applied sums not
and on of . . .

Consolidated exceeding t hoseg p§c1ﬁed1 nc olumn ( 3) of the
Fund of Schedule amounting in the aggregate to the sum of
Meghalaya (or twenty seven lakhs, fifty-four thousand one hundred
financial year and eighty r upees t owards de fraying t he s everal
1972-73) charges w hich will co mei n course of pa yment

during the financial year 1972-73 in respect of the
services specified in column (2) of the Schedule.

Appropriation 3. The sums authorised to be paid and applied from and
out of the Consolidated Fund of Meghalaya by this
Act shall be appropriated for the service and purpose
expressed in the Schedule in relation to the said year.



(1)

Grant
No.

10

31

46

50

58

66

70

84

(See sections 2 and 3)

O]

Services and purposes
(Major Heads)

General Administration —
I- Heads of State and
Ministers,

Rural Development ...

Miscellaneous,Social and
Developmental
Organisation — [V-
Directorate of
Advertising and Visual
Publicity.

Miscellaneous, Social
and Developmental
Organisation VIII —
Town and Country
Planning Organisation.
Famine Relief ...

Miscellaneous — IV —
Expenditure on issue of
Free Ration and Rice
concession, etc.

Miscellaneous — VIII —
Civil Defence

Loans and Advance by
the State Government —
IIT — Loans to
Autonomous District
Councils.

Total

32

SCHEDULED

@
sums not exceedlng
A
s N

Voted by Charged on the Total

the Assembly consolidated
Rs. Rs. Rs.
4,850 4,850
5,00,000 5,00,000
1,880 1,880
1,06,650 1,06,650
8,00,000 8,00,000
3,00,000 3,00,000
40,800 40,000
10,00,000 10,00,000
27,49,330 4,850 27,54,180
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MEGHALAYA ACT 8 OF 1973
THE MEGHALAYA APPROPRIATION (No. II) ACT, 1973

(As passed by the Assembly)

(Received the assent of the Governor on the 30" March, 1973)

[Published in the Gazette of Meghalaya, Extra-ordinary, dated the 31* March, 1973]

An

Act

to authorise payment and appropriation of certain sums from and out of the
Consolidated Fund of Meghalaya for the services of the financial year ending on the

Short title and
commencement.

Withdrawal of
Rs.35, 72, 73,500
from and out of
the consolidated
Fund of
Meghalaya for
financial year
1973-74.

Appropriation.

thirty-first day of March, 1974.

Be it enacted by the Legislature of Meghalaya in the Twenty-
third Year of the Republic of India as follows:-

I. (1)T hisA ctm ayb ecal led the M eghalaya
Appropriation (No. II) Act, 1973.

2. Froma ndout of t heC onsolidated F und of
Meghalaya there may be paid and applied sums not
exceeding t hose s pecified i n ¢ olumn ( 3) of the
Schedule amounting in the aggregate to the sum of
thirty-five c rores, s eventy-two | akhs, s eventy-three
thousanda nd fiver hundredr upeest owards
defraying the s everal ¢ harges w hich w ill ¢ ome in
course of payment during the financial year ending
on the thirty-first day of March, 1974 i n respect of
the services specified in column (2) of the Schedule.

3. The sums authorised to be withdrawn from and out
of the Consolidated Fund of Meghalaya by this Act
shall be appropriated for the services and purposes
expressed in the Schedule in relation to the said year.



(1)

Grant
No.

10
11
12
13
14

15
16

34

SCHEDULED

(See sections 2 and 3)

()

Services and purposes
(Major Heads)

Taxeson Income other than
Corporation Tax.

Land Revenue ...
State Excise Duties
Taxes on Vehicles

Sales Tax and Other Taxes and
Duties.

Stamps
Registration Fees

Interest on Debt and other
obligations.
Appropriation for Reduction o
Avoidance of Debt.

Parliament, State/Union
Territory Legislature —

B- State Legislature
-Do- C- Elections

General Administration —I-
Heads of States and Ministers.
-Do- III- Secretariat and
attached offices.

-Do- III — Commissioners and
District Administration.

-Do- IV — Director of Land
Records.

-Do- V- Local Funds,Audit
Establishment and Accounts
Offices.

Administration of Justice
Jails ...

©)

sums not exceeding
A

V(@ by Charged on the \Total
the Assembly consolidated

Rs. Rs. Rs.
3.69,000 3,69,000
2,86,400 2,86,400
4,64,000 4,64,000
3,48,000 3,48,000

12,000 12,000

17,000 17,000
2,03,81,000 2,03,81,000

13,50,000 13,50,000

10,59,000 61,000 11,20,000
3,78,700 3,78,700
8,00,400 6,33,600 14,34,000
28,43,000 1,67,000 30,10,000
18,01,500 18,01,500

47,000 47,000

2,29,000 2,29,000
5,43,400 10,000 5,53,400
5,53,000 5,53,000



(1)

Grant
No.

17
18

19
20

21
22

23
24
25
26
27
28

28A
29
30
31
32
33
34

35
36
37

38
39

40
41
42

43

35

SCHEDULED

(See sections 2 and 3)

()

Services and purposes
(Major Heads)

Police ....

Miscellaneous Departments —I-
National Savings Organisations.
-Do- II- Trade Commissioners
-Do- III — Weights and
Measures

-Do- IV — Municipal
Administration.

-Do- V — Civil Supplies
Department.

Science Departments
Education (General)

Education (Technical)

Medical

Public Health — I- Public Health.

-Do-II-Public Health
Engineering.

Family Planning

Agriculture .

-Do- II - Fisheries ...

Rural Development

Animal Husbandary
Co-operation
Industries — I- Sericulture and
Weaving

-Do- II — Cottage Industries
-Do- Il — Major Industries
Community Develpment
Projects.

Local Development Works
Labour and Employment —I-
Labour.

-Do- II — Inspectorate of
Electricity

-Do- III- Inspectorate of
Factories and Steam Boilers.
-Do- IV — Employment and
Training.

Miscellaneous, Social and
Developmental Organisation
— I — Directorate of Statistics

©)

sums not exceeding
A

I N
Voted by Charged on the Total
the Assembly consolidated

Rs. Rs. Rs.
2,06,30,000 2,06,30,000
63,500 63,500
15,000 15,000
3,06,000 3,06,000
6,46,000 6,46,000
10,00,000 10,00,000
3,54,89,000 3,54,89,000
5,48,000 5,48,000
79,37,000 79,37,000
45,76,500 45,76,500
2,26,75,500 2,26,75,500
17,26,000 17,26,000
1,45,18,800 1,45,18,800
9,35,000 9,35,000
20,33,600 20,33,600
47,06,800 47,06,800
22,21,000 22,21,000
23,38,200 23,38,200
34,67,000 34,67,000
6,40,000 6,40,000
1,43,79,000 1,43,79,000
1,13,000 1,13,000
78,000 78,000
67,000 67,000
7,32,200 7,32,200
6,606,800 6,66,800



(1)

Grant
No.

44
45
46
47
48
49
50
51

52

53
54
55
55A

56

57

STA

58
59

60
61

36

SCHEDULED

(See sections 2 and 3)

()

Services and purposes
(Major Heads)

-Do- II — Vital Statistics,
Raingauge,etc.

-Do- III — Planning
Organisation.

-Do- IV — Directorate of
Advertising and Visual
Publicity.

-Do- V — Directorate of Housing
-Do- VI — Directorate of Social
Welfare

-Do- VII — Soldiers’,Sailors’
and Airmen’s Board.

-Do- VIII — Town and Country
Planning Organisation.

-Do- IX — Tourist Organisation.
-Do- X- Preservation and
Translation of Ancient
Manuscripts.

-Do- XI — Pooled Transport
-Do- XII — Dairy Development
Irrigation N.E.D. Works, etc.
Electricity Schemes

Public Works (excluding
Establishment and Tools and
Plants, etc.)

Public Works , Establishment
and Tools Plant.

Road and Water Transport
Schemes — A — Road Transport

Famine Relief ...
Pension and other Retirement
Benefits.

Superrannuation Allowances
and pensions

Stationary and Printing
Forests

©)

sums not exceeding
A

a N
Voted by Charged on the Total
the Assembly consolidated

Rs. Rs. Rs.
2,000 2,000
71,28,000 71,28,000
7,09,000 7,09,000
1,00,000 1,00,000
31,74,000 31,74,000
39,400 39,400
14,00,000 14,00,000
10,79,000 10,79,000
13,000 13,000
2,19,000 2,19,000
21,41,000 21,41,000
10,00,000 10,00,000
3,61,78,600 3,61,78,600
71,889,300 71,889,300
7,00,000 7,00,000
23,55,000 23,55,000
26,56,700 26,56,700
9,300 9,300

40,45,200 40,45,200
72,01,000 72,01,000



(1)

Grant
No.

62
63
64
65

66

67
68
69

70
71

72
73

74

75

76

77

78
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SCHEDULED

(See sections 2 and 3)

()

Services and purposes
(Major Heads)

Forest — II — Soil Conservation.
Miscellaneous — I- Expenditure
on account of State Prisoners
and detenus,etc.

-Do — II — Donations for
charitable purposes, etc.

-Do- III — Grant-in-aid,
Contributions,etc.

-Do- IV- Expenditure on Issue
of Free Ration and Rice
Concession.

-Do- V — Expenditure on
Displaced Persons.

-Do- VI — Advanced Technical
Training and Scholarships.
-Do- VII — Miscellaneous and
Unforeseen Charges.

-Do- VIII — Civil Defence ...
Other Miscellaneous and

Compensation and Assignments.

Extraordinary Charges
Pre-partition Payments

Payment of Compensation to
Land holders, etc.

Capital Outlay on Industrial and
Economic Development —

-Do- I — Investment in other
Commercial and Industrial
undertakings.

-Do- II — Investment in Co-
operative Societies.

-Do- III — Other Miscellaneous
undertakings.

Capital Outlay on Public Works
outside the Revenue Accouts.

©)

sums not exceeding
A

a N
Voted by Charged on the Total
the Assembly consolidated

Rs. Rs. Rs.
54,94,000 54,94,000
1,63,000 1,63,000
6,22,000 6,22,000
2,25,000 2,25,000
8,90,000 8,90,000
17,06,800 17,06,800
2,00,000 2,00,000
35,000 35,000
5,10,000 5,10,000
48,00,000 48.,00,000
26,30,000 26,30,000
4,54,000 4,54,000
3,46,23,000 3,46,23,000



(1)

Grant
No.

79

79 A

80

81

82

83
84

85
86

87
88

89
90

91
92
93
94
95

96
97
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SCHEDULED

(See sections 2 and 3)

()

Services and purposes
(Major Heads)

Capital Outlay on other Works.

Capital Outlay on Roads and
Water Transport Schemes — A-
Road Transport.

Capital Outlay on Schemes of
Government Trading.

Appropriation to Contingency
Fund.

Repayment of Debt

I-Loans to Municipal
Corporation and Municipalities.
II — Agricultural Loans, etc.

III — Loans to Autonomous
District Councils

IV — Loans under Community
Projects.

V — Loans to Co-operative
Societies.

VI — Industrial Loans

VII - Loans to Displaced
Persons.

VIII - Educational Loans ...

IX — Tea Garden Land
Utilisation Loans, etc.

X — Housing Loans

XI - Loans to Major Industries.
XII - Loans to Electricity
Board.

XIII — Advances to Government
Servants, etc.

XIV — Loans to Panchayati Raj
Institutions.

XV — Loans for Development
XVI - Miscellaneous Loans and
Advances.

Total

©)

sums not exceeding
A

a N
Voted by Charged on the Total
the Assembly consolidated

Rs. Rs. Rs.
14,00,000 14,00,000
10,03,800 10,03,000

4,56,35,500 4,56,35,500
2,00,000 2,00,000
2,50,000 2,50,000
7,83,000 7,83,000
3,15,000 3,15,000
1,000 1,000
20,000 20,000
8,00,000 8,00,000
15.00,000 15,00,000
8,05,000 8,05,000
5,000 5,000
28,90,26,100 6,82,47,400 35,72,73,500
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MEGHALAYA ACT 9 OF 1973

THE MEGHALAYA FOREST REGULATION (APPLICATION AND
AMENDMENT) ACT, 1973

(As passed by the Assembly)

(Received the assent of the Governor on the Seventeenth April, 1973)
[Published in the Gazette of Meghalaya, Extra-ordinary, dated the 21* April, 1973]
An
Act
to provide for the extension and application of, and to amend the Assam Forest
Regulation,1891 (Regulation 7 of 1891) and the
Meghalaya Forest Regulation and for matters connected

therewith or incidental
thereto

Be it enacted by the Legislature of Meghalaya in the Twenty-third Year of the
Republic of India as follows:-

Short title and 1. (1) This Actmay be called the M eghalaya Forest
commencement. Regulation ( Applicationa nd A mendment) Act,
1973.
(2) It shall extend to the State of Meghalaya.
(3) It shall come into force at once.
Application and 2. Asfromthe 21 day of January, 1972, t he A ssam

extent of the

! Forest R egulation, 1891 and the M eghalaya Forest
Regulations.

Regulation, t he r ules f ramed t hereunder, w ith t he
amendments t o w hich t hey ha ve be en s ubjected
before the said day and which are for the time being
applicable t o Meghalaya or any part t hereof, shall
have effect, subject to the amendments, adaptation or
modifications hereinafter appearing.



General
amendments of

the Regulations.
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. In the Assam Forest Regulation; 1891 —

(1) fortheword “Assam” w herever it oc curs t he
word “Meghalaya” s hall be substituted and for the
words “State Government”, “Assam Government” or
“State Government of Assam” wherever they occur,
the w ords “ Government” of M eghalaya” s hall be
substituted.

. For sub-sections (1),(2),(3) and (4) of section of the

Assam F orest R egulation, and f or s ub-sections (1)
and ( 2) of s ectionq of t he M eghalaya Forest
Regulationt he f ollowing s ub-section s hall be
substituted, namely :-

1. (1) This Regulation may be called the Meghalaya
Forest Regulation.

(2) It extends to the whole of Meghalaya; Provided
thatt he G overnment of M eghalayam ay,b y
notification, except any place from the operation of
the w hole or any part t hereof, and w ithdraw s uch
exemption.

(3) It shall come into force at once in areas where it
is not in force i mmediately be fore the 21 * day of
January, 1972.”
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MEGHALAYA ACT 10 OF 1973
THE MEGHALAYA BORAD OF SCHOOL EDUCATION ACT, 1973.
Arrangement of Sections

Sections:

—

Short title, extent and commencement.
Definitions.

Incorporation of the Board.

Constitution of the Board.

Publication of names of members of the Board.
Term of office of members.

Disqualification for membership.

Resignation of members and casual vacancy, etc.

A S I AT B

Meetings of the Board.

—
)

. Quorom: proceedings not invalidated by reason of vacancies.

. Officers of the Board.

—_ =
[NO I

. Powers and duties of the Board.

[S—
(98]

. Powers of the State Government.

—
N

. Constitution of a Fund.

—
9]

. Custody and investment of the Fund.

[S—
[©))

. Application of the Fund.

—
J

. Audit of the Accounts of the Board.

—
o0

. Powers and duties of Chairman.

—
O

. Powers and duties of the Secretary.

[}
=]

. Powers and duties of other Officers.

\]
—

. Committees of the Board.

N
N

. Exercise of powers delegated by the Board to Committees.

[\
[98)

. Powers of the Board to make regulations.

[\
I

. Board to furnish reports, returns, etc., to the State Government.

[\
N

. Powers of the State Government to reconstitute the Board.

[\
o)

. Vesting of powers till the reconstitution of the Board.

N
R

. Powers of the State Government to make rules.

N
[0¢]

. Repeal of Assam Act 25 of 1961 and the Meghalaya Secondary Education Act.



THE MEGHALAYA BORAD OF SCHOOL EDUCATION ACT, 1973.

(Received the assent of the Governor on the Seventeenth April, 1973)
[Published in the Gazette of Meghalaya, Extra-ordinary,

to provide for the establishment of a Board of School Education to regulate, supervise
and develop School Education in Meghalaya.

Short title and
commencement.

Definitions.
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MEGHALAYA ACT 10 OF 1973

(As passed by the Assembly)

dated the 21* April, 1973]
An

Act

Be it enacted by the Legislature of Meghalaya in the
Twenty-third Year of the Republic of India as follows:-

1. (1) This Act may be called the Meghalaya Board of

School of Education Act, 1973.
(2) It extends to the whole of Meghalaya.

(3) It shall come into force on such date as the State
Government m ay, b y notificationi nt he Official
Gazette, appoint.

(4) From t he da te on which t his A ct ¢ omes i nto
force, t he Board of S econdary E ducation, A ssam,
shall ¢ ease to exercise its jur isdiction over the
educational institutions in the State of Meghalaya;

Providedt hatt he B oardof S econdary
Education Assam, shall continue to have the s ame
jurisdiction as now e xercised by itin the S tate of
Meghalaya ove rt he H igh and Higher S econdary
Schools till such time as the State Government by a
notification in the Official Gazette, may appoint.

. In this Act, unless there is anything repugnant in the

subject or context, -
(a) “Board” means the Meghalaya Board of S chool
Education established under this Act;

(b) “Chairman” means the Chairman of the Board ;
(c) “ College” me ans any college or ins titution

situated in Meghalaya and maintained or admitted to
the privileges by the University ;
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(d) “E ducation Department” means the D epartment
of Education of the Government of Meghalaya ;

(e) “Fund” means the Meghalaya Board of S chool
Education Fund constituted under this Act;

() “High School” means a school or department of a
school g iving i nstruction i n S chool E ducation a nd
preparing s tudents f or the M atriculation or H igh
School Leaving Certificate Examination ;

(g) “Higher S econdary School” m eans a s chool or
department of a school giving instruction in S chool
Educationa nd pr eparings tudents for H igher
Secondary School Leaving Certificate Examination ;

(h) “Primary E ducation” m eans e ducation i mparted
in a Primary or Junior Basic School or its equivalent;

(1) “Professional and V ocational S chools” m eans a
school or 1 nstitution i mparting t echnical e ducation
and vocational instruction upto the diploma level ;

(j) “recognised” means recognised by the Board for
the pur pose of a dmission t o t he pr ivileges of t he
Board or, prior to recognition by the Board or, prior
tor ecognitionb yt he Board, b y any U niversity
established byl awi n Indiao rb y any Board
recognised by the State Government;

(k) “r egulation” m eans ar egulation made b yt he
Board under this Act ;

(1) “r ule’m eans ar ulem adeb yt heS tate
Government under this Act ;

(m) “School Education” means such Education as is
designed to meet the needs of the stage of Primary
Education and precedes i mmediately the s tage of
Degree E  ducation (  including P re-University)
controlled by any U niversity e stablished by law in
India, or by a Board constituted by Government for
this purpose and it includes technical education and
vocational i nstruction u pto t he di plomal evel and
Education in Higher Secondary Schools ;

(n) “Secretary” means Secretary of the Board ;

(o) “U niversity” m eans t he U niversity exercising
“jurisdiction” in Meghalaya.
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Incorporation of 3. (1) The State Government shall, as soon as may

the Board. be after the commencement of this Act, establish by
notification, B oard f or r egulation, s upervision a nd
development of S chool E ducationi n a ccordance
with the provisions of this Act.

(2) The Board shall, by the name of M eghalaya
Board of School Education be a body corporate with
perpetual succession and a common seal, and s hall
have the power to acquire and hold any property, to
transfer any property held by it, to enter into any
contract and to do all other things necessary for the
purpose of carrying out its duties and functions, and
shall by the said name sued or be sued.

Constitution of 4. The Board shall consists of the following members,
the Board. namely:-

Ex-Officio Members —

i.  Directoro fP ublic Instruction, M eghalaya
Chairman.
ii.  Director of Industries, Meghalaya.
iii.  Director of Agriculture, Meghalaya.
iv. Director of Health Services, Meghalaya.
v. All Inspectors of Schools.
vi. Members to be nominated by Government:-

(a) Five teachers of whom at least 2 are women
and at least one is a Primary Teacher and one is

a College Teacher.

(b) Two teachersf rom P rofessional and
Vocational Schools.

(c) One Representative from the University.

(d) One Representative from each of the District
Councils of the State.

vii. The S ecretary o fthe Board to be appointed by
the Government.

Co-opted Members:-
viii. The B oard s hall ha ve t he pow er t o ¢ 0-opt not

moret hant wom embersf roma mong
distinguished educationists.
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The names of the persons nominated or co-opted as
members of t he B oards hall be publ ishedb y
notification by the State Government.

Term of office of member:-

1.  Nominated members s hall hold office fora
term of t hree years fromt he da te of t he
notification published under section 5 and the
term of office of the co-opted members shall
terminate on the s ame da te as t hat of t he
nominated members :

Provided that the State Government may,
by notification, e xtend the term of o ffice of
all such members by a p eriod not ex ceeding
one year.

ii.  Notwithstanding th e e xpiry of t he t erm of
three years specified in clause (1), the term of
office of t he out going m embers s hall be
deemed to e xtend to the date on w hich the
names of the newly nominated members are
published under section 5.

(1) A person shall not be eligible for nomination or
co-option a sa m ember of t he B oard o r of t he
Committees formed by it , if he —

(a) has been adjudged by a court of law to be
of unsound mind ;

(b) has been convicted by a court of 1aw for
an offence which is declared by the State
Government t o be a n of fence i nvolving
moral turpitude as provided in the rules.

(2) If anom inated or ¢ o-opted m ember of t he
Board or of any Committee formed by it becomes
subject to any of the disqualifications specified in
sub-section ( 1) hi s m embership s hall t hereupon
cease.

(3) All disputes relating to the eligibility of any
person f or nom ination or ¢ o-option s hall be
referred to the State Government whose decision
on such matters shall be final.
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8. (1) A member of the Board, otherthanan ex-
officio member, may resign his seat by giving notice
thereof in writing to the Chairman, and such member
shall be deemed to have vacated his s eat from the
date of ac ceptance of hi sr esignation by the
Chairman.

(2) T he S tate G overnment m ay, b y not ification,
remove any nom inated or co -opted m ember who
remains abs ent from t hree cons ecutive meetings of
the Board without the leave of the Board.

(3) Inthe event of a casual vacancy oc curring by
resignation, r emoval, death or disqualification o fa
member, such vacancy shall be filled by nomination
or co -option, asthecasemayb e,inthem anner
provided in section 4.

(4) Any person nominated or co-opted to till a casual
vacancy s hall hold office for the une xpired por tion
of the term of office of the member in whose place
he is nominated or co-opted.

9. (1) (1) Ordinar Meetings : - The Board shall meet
not less than four times a year but 3 months s hall
not intervene between two successive meetings.

(i1) Special M eetings:- The C hairman or the
Secretary m ay, ata nyt ime, a nds hall upon t he
requisition made by not less than one-third members
of the Board other than the ex-officio members, and
on a date not more than twenty-ne days or the receipt
of s uch requisition, c all a s pecial m eeting o f't he
Board.

(2) T wenty-one da ys’ notice s hall be given for
ordinary m eetings o ft he B oard and seven d ays’
notice for special meetings.

10. (1) The quorum for every meeting of the Board
shall be seven.

(2) S ubjectt ot he pr ovisions ¢ ontained i n
subjection ( 1) no actor proceedings of the Board
shall be invalid merely by reason of the existence of
any vacancy among the members of the Board.
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11. (1) T he following s hall be t he of ficers of t he
Board, namely:-

(1) the Chairman, and

(i1) the Secretary.

(2) The B oard may appoint s uch ot her of ficers
and employees as it considers necessary for efficient
discharge of 1 ts functions unde r t his A cton s uch
terms a nd ¢ onditions a s m ay b e de termined by
regulations.

12. Subjectto any general or s pecial or der of t he
State G overnment, t he pr ovisions of t his A ct, and
any rules m ade t hereunder, t he Board s hall ha ve
generallyt he pow ert o regulate, supervise and
control S chool E ducation, a ndi n pa rticular the
powers and duties mentioned below:-

(1) to prescribe c ourses of instruction for P rimary,
Higha nd Higher S econdary Schoolsa nd
Professional or Vocational Schools ;

(i1) to conduct and supervise examinations based on
such c ourses or to cause to c onduct and s upervise
such examination ;

(ii1) to admit to its examinations on conditions, that
may be pr escribed b y r egulations, ¢ andidates w ho
have pur sued t he pr escribed c ourses o f i nstruction
and a Isot ot ake s uch disciplinary action a gainst
candidates as may be prescribed by regulations;

(iv) t o de mand a nd r eceive s uch f ees as m ay be
prescribed by regulations ;

(v) to publish the results of its examinations:-

(vi) to grant c ertificates to students pa ssingt he
examinations ;

(vii) to institute and award scholarships prizes, etc. ;
(viii) t o pr epare, publ ish a nd s elect t ext book a nd

supplementary books or to cause to prepare publish
and select such books ;
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(ix) to lay down c onditions of recognition of High
Schools and ot her s chools preparing ¢ andidates for
High School courses and other courses prescribed by
the Board ;

(x) to recognise High and Higher Secondary Schools
and P rofessional a nd Vocational S choolsa ndt o
withdraw such recognition ;

(xi) to take such disciplinary action as it thi nks fit
against institutions as prescribed by regulations ;

(xii) to adopt measures for study and examination of
problems in the field of School Education ;

(xiii) to advise Government on ph ysical, moral and
social welfare of students in recognised institutions
and t o pr escribe ¢ onditions for t heir r esidence a nd
discipline ;

(xiv) topr escribe ne cessary qualifications of
teachers in recognised schools ;

(xv) to or ganise s eminars and p rovide “in-service”
Training Courses ;

(xvi)t or eceive grantsf rom G overnment and
donations from private individuals or A ssociations
for specific or general purposes ;

(xvii) to call for reports from the Director of Public
Instructionont hec onditions of r ecognised
Institutions or  of Institutions a pplying for
recognition ;

(xviii) to advise Government on r e-organisation and
development of School Education;

(xix) to advise r elating to any m atter within the
provisions of this Act on which the Government may
consult the Board ;

(xx) to appoint officers and other employees of the
Board and to prescribe, by regulations, the terms and
conditions of their service ;

(xx1) to institute by regulations for the benefits of its
officers and other employees such pension, gratuity
and pr ovident funda sitm ay deemfitins uch
manner, and subject to such conditions, as ,may be
prescribed by regulations ;
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(xxii) to  delegate a ny ofits pow ersto any
Committee constituted under this Act ;

(xxiii) to administer the Meghalaya Board of School
Education Fund ;

(xx1v) top receive, purchase and hold any property,
movable or immovable, w hich m ay be come ve sted
init,and to dispose of all or any of the property,
movable or immovable belonging to it, and also do
all other acts incidental or appertaining thereto ;

(xv) to do such acts and things as may be necessary
to carry out the purposes of this Act ;

Provisions that the power of the Board shall not
extendt ot heP rimaryS chools established,
constructed or m anaged b y t he D istrict C ouncils,
unless the State Government, after consultation with
the D istrict C ouncil ¢ oncerned b y not ification
empowerst he B oardt o exerciset he pow ers
aforesaid in respect oft heP rimary S chools
mentioned above.

13. N otwithstanding anything contained in this
Act —

(1) T he S tate Government s hall ha ve t he right t o
addresst he B oard with referencet o anything
conducted or done by the Board and to communicate
its vi ews on any ma tter w ith which the boa rd is
concerned.

(2) The Board shall report to the State Government
such action, if any, as it proposes to take or has taken
upon the communication of the State Government.

(3) T he S tate Government m ay, after c onsultation
with the Board, issue such directions consistent with
the provisions of this Act, as it may think fir, and the
Board shall comply with such directions.

(4) The State Government may, by order in writing
specifying the reasons thereof, suspend the execution
of any resolution or order of the Board, and prohibit
the doing of an act ordered to be done by the Board,
if the State Government is of the opinion that such
resolution, or der or actisin e xcess of the po wer
conferred upon the Board by or under this Act.
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(5) The State Government may, after consultation w ith
Board, suspend or remove a member whose continuance
asa m ember of t he B oardi sc onsidered t obe
detrimental to the interests of the Board.

14. A fundto be called the M eghalaya Board S chool
Education Fund, shall be constituted and sums received
by, or on be half of, the B oard under t his A ct s hall be
placed to the credit thereof.

15. All moneys at the credit of the Fund shall be kept in
the G overnment T reasury or the Bank of India or the
Meghalaya C o-operative B ank, Ltd., asthe Board may
determine.

16. Subject to the provisions of this Act, the Fund shall
be a pplicable onl y t o t he pa yment of t he ¢ harges and
expenses incidental to matters specified in this Act.

17. The accounts of the Board shall be audited only by
such agencyas m aybe s pecified byt heS tate
Government and a copy of the audited accounts shall be
submitted by the Board to the State Government by such
date each year as the State Government may specify.

18. (1) It shall be the duty of the Chairman to see that the
provision of this A ct and the regulations made under it
are faithfully obs erved, and the de cisions of the B oard
are dul y i mplemented a nd he s hall ha ve a 1l pow ers
necessary for this purpose.

(2) The Chairman shall have power to convene meetings
of the Board.

(3) W hen any e mergency a rising out of a dministrative
business of t he B oard r equires i n t he opi nion of t he
Chairman, t hat i mmediate a ction s hould b e t aken, t he
Chairman shall take such action as he d eems ne cessary
and report his action to the Board at its next meeting.

(4) T he C hairman shall ex ercise s uch ot her po wers as
may be prescribed by regulations.

19. The S ecretary o ft he Board shall be the p rincipal
administrative, officer and shall, subject to the control of
the Chairman, perform such duties as may be prescribed
by regulations.

20. O ther o fficers will have such pow ers and d uties as
may e prescribed by regulations.

21.(1) The Board may, for the purposes of carrying out
its duties and functions imposed under this Act, appoint
the following Committees, namely:-

(1) Curriculum and Syllabus Committee,

(i1) Examination Committee,
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(ii1) General Education Committee,
(iv) Professional and Vocational Education Committee, and
(v) such other Committee as may be found necessary.

(2) Every such Committee shall consist of such members
of t he B oard a nd of s uch ot her pe rsons as t he B oard m ay
appoint.

(3) E verys uch Committee, exceptthe E xamination
Committee, may co-opt persons to be members to the extent of
one-third of the members appointed to it.

(4) M embers of s uch C ommittees s hall hol d of fice for
such time as the Board may determine.

(5) Subject to the provisions of this A ct and three rules
made t hereunder t he dut ies and functions of the C ommittees
shall be determined by regulations.

22. All matters relating to exercise of powers conferred upon
the Board by this Act which are by regulations delegated to any
Committee a ppointed under section 21 s hall stand referred to
that Committee, and the B oard be fore exercising such powers
shall receive and consider the report or recommendation of the
Committee with respect to the matter in question.

23. (1) The Board m ay m ake r egulations for t he pur pose of
carrying out the provisions of this Act.

(2) In particular and without prejudice to the generality of
the f oregoing po werst he B oard m ay m aker egulations
providing for all or any of the following matters, namely:-

1.  Thec onstitution,pow ersa nddut ieso f
Committees appointed under section 21 ;

ii.  courses of studytobe 1aid dow n for di fferent
examinations;

iii.  marks required for passing in any subject and the
examinationa sa w hole,a nd f orc redita nd
distinction in any subject ;

iv.  qualifications, a ppointment a nd r emuneration of
examiners, paper-setters and others;

v. conducting examinations a nd publ ishingt he
results ;

vi.  conditions of recognition of Schools ;

vii.  conditions unde rw hich ¢ andidates s hall be
admitted to the examinations of the Board;

viii.  disciplinary m easures f orm alpracticesi n
examinations ;

ix. fixingof feesand chargesi n respectof
examinations ;

x. provident f und, e tc.,f ort he be nefitof t he
employees of the Board ;

xi.  rate of travelling and daily allowances to the non-
official members of the Board or Committees ;
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delegation of pow ersor a ssignments of
functions t o C ommittees f ormed unde r t his
Act, and

all matters w hich, by this Act, are to be or
may be provided for by regulations;

Provided that all regulations, alterations and
revocations t hereof's hall be s ubject to
approval by the State Government and s hall
be published in the Official Gazette.

Xil.

Xiii.

24. The Board shall further to the State Government such
reports, returns and statements and such other information
relating to any matter under the control of the board as the
State Government may require.

25. If in the opinion of the State G overnment, the B oard
has s hown 1 ts i ncompetence t o pe rform , or persistently
made default in the performance of the duties imposed, or
exceeded or abuse the powers conferred upon it by or under
this A ct; the State G overnment s hall formulate in writing
specific ch arges a gainstt he B oard in respect of t hose
matters and shall forward a ¢ opy of such charges tothe
Board w ith directionto  submita ny comments or
explanations i n respect thereofto the S tate Government
within such period as may be specified in this behalf. After
the c onsideration of the c omments or e xplanations of the
Board, t he S tate G overnment m ay, 1 fitt hinks fit,b y
notification supersede the Board and thereafter reconstitute
the B oard 1n accordance w ith the provision in section 4
and in every such case, the State Government shall, as soon
as may be, lay be fore the State Legislature a copy ofthe
said notification together with the statement of the reasons
which led such reconstitution.

26. Until the Board is reconstituted after supersession under
section 25, t he duties a nd pow ers of the Board shallbe
performed and exercised by, and the property of the Board
shall ve sti n, s uch pe rson or a uthority ast he S tate
Government may specify by notification.

27. The State Government may make rules for carrying out
the purposes of this Act.

28. As on the date on which this Act comes into force the
Assam Secondary Education Act, 1961 in its application to
the S tate of M eghalaya and the M eghalaya Secondary
Education Act shall stand repealed.



THE MEGHALAYA AMUSEMENTS AND BETTING TAX (FIRST AMENDMENT)

[Published in the Gazette of Meghalaya, Extraordinary, dated 9™ May, 1973]

further to a amend the Assam Amusements and Betting Tax Act, 1939 (Act 6 of 1939)
in its application to Meghalaya and the Meghalaya Amusements and

Be it enacted by the Legislature of Meghalaya in the Twenty-fourth Year of the
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MEGHALAYA ACT 11 OF 1973

ACT, 1973.

(As passed by the Assembly)

(Received the assent of the Governor on the 6™ May, 1973)

An

Act

Betting Tax Act.

Republic of India as follows:-

Short title, extent
and commen-
cement.

Insertion of new
section 5A in the
Assam Act 6 of
1939, etc.

“Prohibition
against resale of
tickets for profits
and penalty
thereof.

. (1) This Act may be called the Meghalaya Amusements

and Betting Tax (First Amendment) Act, 1973.

(2) Its hall extend tot he w hole of t he S tate of
Meghalaya.

(3) It shall come into force on such date as the State
Government ma y, by not ification in the O fficial
Gazette, appoint.

. After section 5 of the Assam Amusements and Betting

Tax A ct, 1939 a nd t he M eghalaya A musements a nd
Betting Tax A ct, the following ne w s ection shall be
inserted as section 5A, namely:-

5A. (1) Notwithstanding anything contained in any law
for the time being in force, a ticket for admission to an
entertainment shall not be resold for profit by the holder
thereof.

(2) W hoever re -sells a ny tic ket f or a dmission in
contravention of provisions of sub-section (1) shall, on
conviction be fore a M agistrate be 1iableto pay fine
which may extend to two hundred rupees.

(3) N otwithstanding anything contained in s ection
13 of the Act, the offence punishable under this shall be
cognizable and bailable.”
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MEGHALAYA ACT 12 OF 1973
THE MEGHALAYA MUNICIPAL (AMENDMENT) ACT, 1973
(As passed by the Assembly)

(Received the assent of the Governor on the 6™ May, 1973)
[Published in the Gazette of Meghalaya, Extraordinary, dated 9™ May, 1973]
An
Act

further to amend the Assam Municipal Act, 1956 (Assam Act XV of 1957),
in its application to the State of Meghalaya, and
the Meghalaya Municipal Act.

Be it enacted by the Legislature of Meghalaya in the Twenty-fourth Year of
the Republic of India as follows:-

Short title and I. (1) T hisA ctm ayb ecal led the M eghalaya
Cgerm”gﬁ:‘ Municipal (Amendment) Act, 1973.

(2) It shall come into force at once.

Amendment of 2. In section 177 of the Assam Municipal Act, 1956 and
section 177 of the the Meghalaya Municipal Act :-

Assam Act XV of

1957 and of the

Meghalaya

Municipal Act. (1) f ort he w ords “ fifty rupees” a nd “ tenr upees”

occurring i n s ub-section ( 2) t he w ords “five hu ndred
rupees” and “fifty r upees” r espectively, shall be
substituted.

(1) the “full stop” after the word “requisition” occurring
at the end of sub-section (2) shall be substituted by a
“colon’ and the following proviso shall be added at the
end namely:-

“Provided where such person continues to defaults or
fails t o m ake s uch a lteration or de molition of't he
building after the imposition of the fine , the Magistrate
may, on a n application to be made in writing by the
Board, order the alteration or demolition of the building
within a period of 30 days and on non -compliance of
such or der, m ay authoriset he B oardt ot akea 1l
necessary steps to alter or demolish such building and
realise the expense thereby incurred from the owners or
occupiers of the building.”
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MEGHALAYA ACT 13 OF 1973
THE MEGHALAYA FINANCE ACT, 1973
(As passed by the Assembly)

(Received the assent of the Governor on the 6™ May, 1973)
[Published in the Gazette of Meghalaya, Extraordinary, dated 9™ May, 1973]
An
Act

to fix the rates at which the Meghalaya Agricultural Income-tax and the Meghalaya
Purchase Tax shall be levied and charged for the financial years 1972-73 and 1973-74.

Be it enacted by the Legislature of Meghalaya in the Twenty-fourth Year of
the Republic of India as follows:-

Short title and 1. (1) This Act may be called the Meghalaya Financial Act,
commen 1973.
-cement.

(2) It extends to the whole of the State of Meghalaya.

(3) It shall be deemed to the have come into force on the
1** day of April, 1972.

Rates of 2. Ther atesof A gricultural Income-tax f ort he year
ﬁ]gcg'ﬁ:ﬂttuar;“ beginning on t he 1 st day of A pril, 1972 s hall, forthe

purpose of sections 3 a nd 6 of the A ssam A gricultural
Income-tax A ct, 1939 a nd t he M eghalaya A gricultural
Income-tax Act, be the rates given below :-

A. Inthe case of every individual, Hindu undivided
or Joint Family , Firm and other A ssociation o f
persons (other than companies).

Rates
(a) On the first Rs.1, 000 Nil
of total income.
(b) On the next Rs.2, 500 Five paise in the rupee.

of total income.
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(c) On the next Rs.2, 500 of total
income.

(d) On the next Rs.2, 500 of total
income.

(e) On the next Rs.2, 500 of total
income.

(f) On the next Rs. 2,500 of total
income.

(g) On the next Rs.5, 000 of total
income.

(h) On the next Rs. 30,000 of total
income.

(1) On the next Rs. 50,000 of total
income.

(j) On the next Rs. 1, 00,000 of total
income.

(k) On the balance of total income.

B. In the case of every Company ,-

(a) Total income of which does not
exceed Rs.1, 00,000.

On the whole of total income

(b) The total income of which exceeds
Rs.1, 00,000 but does not exceed
Rs.2, 00,000.

On the whole of total income

(c) The total income of which exceeds
Rs.2, 00,000.

On the whole of the total income

Nine paise in the rupee
Fourteen paisei n the
rupee.

Seventeen paisei n the
rupee.

Twenty-one p aise in the
rupee.

Twenty-nine paise in the
rupee.

Thirty-nine pa ise i n t he
rupee

Forty-seven paise in the
rupee.

Fifty-nine paisei nt he
rupee.

Sixty-two pa isei nt he
rupee.

Forty-seven paisein the
rupee.

Fifty-nine pa isei nt he
rupee.

Sixty-two pa isei nt he
rupee.
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Provided always that ,-

i.  no Agricultural Income-tax shall be payable on a total
Agricultural Income which does not exceed Rs.5,000;

il.  in respect of paragraph A, the Agricultural Income-tax
payable s hall not e xceed half the amount by w hich
total Agricultural Income and the following limits:-

a) Rupees f ifty-five t housand i ncreased b y one per
cent of the excess of the total A gricultural Income
over Rs.1,00,000 in the case of every Company the
total A gricultural Income ofw hich exceeds
Rs.1,00,000 but doe snot e xceed R s.2,00,000.

b) Rupees Eighty-sex thousand increased by two and
half percent of the ex cess of the total A gricultural
Income ov er R 5.2,00,000i nt hec ase o fe very
Company t he t otal A gricultural Income of w hich

exceeds Rs.2,00,000.
Rates of 3. The rates at which the tax shall be levied and collected
Meghalaya on t he pur chase of the items of the S chedule unde rt he

Purchase tax. Meghalaya Purchase Tax Act, for the year beginning on the

1** day of April, 1972, shall be as follows:-

in respect of items Three paise p er rupee v alue
1,2 and 3 - oft he pr icea tw hicht he
taxable goods are purchased.

in respect of item 4 - Two paise per rupee value of
the price at which the taxable
goods are purchased.
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MEGHALAYA ACT, 14 OF 1973
THE MEGHALAYA REPEALING ACT, 1973
(As passed by the Assembly)

(Received the assent of the Governor on the 8" May, 1973)
[Published in the Gazette of Meghalaya, Extraordinary, dated 30" June, 1973]
An
Act
to repeal certain enactments

Be it enacted by the Legislature of Meghalaya in the Twenty-fourth Year of
the Republic of India as follows:-

Short title, 1. (1) This Actmayb ecalled the M eghalaya Repealing
extent and Act, 1973.

commen

-cement.

(2) It extends to the whole of the State of Meghalaya.

(3) It shall be deemed to the have come into force on the
1** day of April, 1973.

2. The ena ctments s pecified in the S chedule ar e he reby
repealed t o t he e xtent m entioned in the fourth ¢ olumn
thereof.

Savings 3. Unless a di fferent i ntention a ppears, the r epeal by t his
Act shall not —

(a) Affect the previous operation of any enactment so
repealed or a nything duly done or s uffered
thereunder ; or

(b) Affect any right, privilege, obligation, or liability
acquired, accrued or incurred under any enactment
to repealed ; or

(c) Affecta nyp enalty, f orfeiture or puni shment
incurred i n respect of a ny of fence ¢ ommitted
against any enactments so repealed ; or

(d) Affecta nyinv estigation, legal proceeding or
remedy in r espect o fanysuch right, pr ivilege,
obligation, liability, penalty, f orfeitureo r
punishment as aforesaid ;

And any such investigation, legal proceeding or remedy may be
initiated, instituted, continued or enforced, and any such penalty,
forfeiture or punishment may be imposed as ifthis Act had not
been passed.
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SCHEDULED

(See sections 2)

Year No Short title Extent of repeal
1) ) (©) (4)
1899 2 The Indian Stamp Act, 1899 Section 3A
The Meghalaya Motor Vehicles Taxation Section 4A
Act.
1939 6 The Assam Amusement and Betting Tax Act, Section 3B

1939 and the Meghalaya Amusements and
Betting Tax Act.

The Meghalaya Sales Tax Act Section 3A

The Meghalaya (Sales of Petroleum and Section 3A

Petroleum Products, including Motor Spirit and

Lubricants) Taxation Act.

The Meghalaya Finance (Sales Tax) Act ... Section 3A
1962 16 The Assam Passengers and Goods Taxation Section 3A

Act, 1962 and the Meghalaya Passengers and

Goods Taxation Act.

The Meghalaya Purchase Tax Act Section 3A
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MEGHALAYA ACT 15 OF 1973
THE INDIAN STAMP (MEGHALAYA AMENDMENT) ACT, 1973
(As passed by the Assembly)
(Received the assent of the Governor on the 8" May, 1973)

[Published in the Gazette of Meghalaya, Extraordinary,
dated 30" June, 1973]

An
Act

Further to amend the Indian Stamp Act, 1899 (Act Il of 1899), in its application to
Meghalaya.

Be it enacted by the Legislature of Meghalaya in the Twenty-fourth Year of
the Republic of India as follows:-

Short title, 1. (1) This Act may be called the Indian Stamp (Meghalaya
extent and Amendment) Act, 1973.

commen

-cement.

(2) It shall be deemed to the have come into force on the
1** day of April, 1973.

Insertion of a new 2. Afters ection 3 of t he Indian S tamp A ct, 1 899t he
section in following shall be inserted as section 3A, namely :-
Certain Act Il of

1899.

“Surcharge on 3. A.(1) T here s hall be charged,leviedandpaidtothe
Stamp Duty.

Government o f M eghalaya, b esides du e pa yable unde r
any law for the time being in force including section 3 of
this Act, a Surcharge, hereinafter referred to as Stamp
Surcharge on the instruments mentioned in the following
items of Schedule I to this Act, namely:-

Item N  o0s.1-10,12,15-20,22-26,28,29,31-36,38-
46,48,50,51,54-61 and 63-65 ;

Provided that, the surcharge shall not be payable
in respect of instruments, exempted by section 3.

(2) The rate of Tamps Surcharge shall be twenty-five
paise per instrument.
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(3) The S tamp S urcharge, shall be payableasifit
were a dut y und er s ection 3 a nd t he pr ovisions of t his A ct,
including the rules thereunder s hall accordingly apply ; and the
authorities for the time being empowered to collect and enforce
payment of stamp duty shall , unless otherwise provided for by or
under the Act, within their respective jurisdiction for purpose of
stamp duty accordingly collect and enforce pa yment of S tamp
Surcharge:

Provided that the Government of M eghalaya m ay, for
facilitating impl ementation, by not ification, direct tha tin any
case ot c lass o f cases the provisions of this A ct including t he
rules t hereunder s hall apply s ubjectt o s uch indications not
inconsistent w ith t he pr ovisions of t he s ection and as m ay be
specified in such notification.

(4) Notwithstanding anything contained in sub-section
(3), the Government of Meghalaya may make rules generally for
securing the payment o f the Stamp Surcharge and carrying into
effect the provisions of sub-sections (1) and (2) and in particular
for ensuring the proper maintenance and rendering of accounts or
the Stamp Surcharge.”
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MEGHALAYA ACT 16 OF 1973
THE MEGHALAYA MOTOR VEHICLES TAXATION (AMENDMENT) ACT, 1973
(As passed by the Assembly)
(Received the assent of the Governor on the 8" May, 1973)
[Published in the Gazette of Meghalaya, Extraordinary, dated 30™ June, 1973]
An
Act
further to amend the Meghalaya Motor Vehicles Taxation Act

Be it enacted by the Legislature of Meghalaya in the Twenty-
fourth Year of the Republic of India as follows:-

Short title and lI. (1) T his A ctm aybe called the M eghalaya Motor
Cger:‘n":ﬁ? Vehicles Taxation (Amendment) Act, 1973.

(2) It shall deemed to have come into force on the 1™
day of April, 1973.

Insertion of new 2. After S ection 4 of the M eghalaya M otor V ehicles
Section 4A. Taxation Act, the f ollowing n ew s ection shall be
inserted as section 4A, namely :-

4A. (1) There shall be charged, levied and paid to the
State G overnment besidest he t ax pa yable u nder
section 4, s urcharge, hereinafter referred to as M otor
Vehicles Surcharge, on all Motor V ehicles described
in Articles LII and III of Part A ofthe first Schedule
to this Act.

(2) The rate of Motor Vehicles Surcharge on any
Motor Vehicle shall be ten percent of the tax for such
a Motor Vehicle under section 4:

Provided t hat t he a mount of M otor V ehicles
Surcharge pa yable und er s ub-section ( 1) s hall be
rounded off to the nearest rupee.

(3) T hem otor Vehicles S urcharge s hall be
payableas ifitwerea tax undersection 4 andthe
provisions of this A ct including the rules thereunder
shall a ccordingly apply ; and the of ficers a ppointed
under ¢ lause ( 1) of s ection2s hall, w ithin their
respective jurisdiction enforce and collect payment of
Motor Vehicles Surcharge ;
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Provided thatthe S tate G overnment may, for
facilitating implementation, by notification, direct that in
any case or case or class of cases the provisions of this Act
including the rules thereunder s hall apply subject to such
indications not 1 nconsistent w ith t he pr ovisions of t his
section and as may be specified in such notification.

(4) N otwithstanding a nything ¢ ontained i n s ub-
section ( 3),t he S tate G overnment m ay, s ubject,t o
condition of previous publication, make rules generally for
carrying into effect the purposes of sub-sections (1) and (2)
and in particular for ensuring the proper maintenance and
rendering of accounts of the Motor Vehicles Surcharge.”
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MEGHALAYA ACT 17 OF 1973

THE MEGHALAYA PURCHASE TAX (AMENDMENT) ACT, 1973

(As passed by the Assembly)

(Received the assent of the Governor on the 24™ June , 1973)

[Published in the Gazette of Meghalaya, Extraordinary, dated 30™ June, 1973]

An

Act

further to amend the Meghalaya Purchase Tax Act

Be it enacted by the Legislature of Meghalaya in the Twenty-fourth Year of the
Republic of India as follows:-

Short title and
commen
-cement.

Insertion of
new section
3A.

“Surcharge on
purchase.

1.

(1) This Act may be called the M eghalaya Purchase T ax
(Amendment) Act, 1973.

(2) It shall deemed to have come into force on the 1 day
of April, 1973.

After section 3 of the Meghalaya Purchase T ax A ct, the
following shall be inserted as section 3A namely:-

. A.(1)S ubjectt othe provisions of t his s ection e very

dealer shall be 11iabletopayin additiont ot ax unde r
section 3 and any other dues payable under any law for the
time being in force, a surcharge, hereinafter referred to as
Purchase Surcharge, on his purchases of taxable goods.

(2) The rate of Purchase Surcharge on a ny purchase
shall be one per c entum of the amount of t ax pa yable
under this Act in respect of the said purchase;

Provided that this Surcharge shall not apply in respect
of goods d eclaredt o be of s pecial i mportance und er
section 14 of the C entral S ales T ax A ct, 1956 ,1 ft he
ceiling r ates as pr escribed under s ection 15 (A) of t he
aforesaid Act has been reached :

Provided f urthert hatt hea mountof  Purchase
Surcharge p ayable by a de aler for any r eturn period as
prescribed und er s ub-section ( 1) of s ection 7 shall be
rounded off to the nearest rupee.

Central Act
74 of 1954
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(3) The P urchase S urcharge s hall be p ayable asifit
were atax unders ection 3,a ndt he pr ovisions of t his A ct
including t he rules t hereunder but not i ncluding t he s econd
proviso to sub-section (1) of section 3 shall accordingly apply ;
and the authorities for the time being empowered to collect and
enforce payment of the said tax, under section 3 shall, unless
otherwise pr ovided f orb y orunde rt his A ct w ithin t heir
respective j urisdiction f ort he pur poseof t hes aidt ax
accordingly col lect and enf orce p ayment of the P urchase
Surcharge :

Providedt hatt he S tate G overnment may, f or
facilitating implementation, by notification, direct that in
any case or cl asso fc asest he pr ovisions of t his A ct
including the rules thereunder s hall apply subject to such
indications not i nconsistent with t he pr ovisions of t his
section and as may be specified such notification.

(4) N otwithstanding a nything ¢ ontained i ns ub-
section ( 3),t he S tate G overnment m ay m aker ules
generally f ors ecuring the pa yment of t he P urchase
Surcharge and carrying into e ffect the provisions of s ub-
sections (1) and (2) and in particular for ensuring the proper
maintenance a nd r endering o fa ccounts o ft he P urchase
Surcharge.”
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MEGHALAYA ACT 18 OF 1973

(As passed by the Assembly)

(Received the assent of the Governor on the 24™ June , 1973)

[Published in the Gazette of Meghalaya, Extraordinary, dated 30™ June, 1973]

An
Act

further to amend the Meghalaya Sales Tax Act

Be it enacted by the Legislature of Meghalaya in the Twenty-fourth Year of the
Republic of India as follows:-

Short title and
commen
-cement.

Insertion of
new Section
3A.

“Surcharge on
sales.

1.

(1) This Act may be called the M eghalaya Purchase T ax
(Amendment) Act, 1973.

(2) It shall deemed to have come into force on the 1 day
of April, 1973.

After s ection 3 of't he M eghalaya S ales T ax A ct, the
following shall be inserted as section — 3A, namely:-

. A.(1) Subjecttothe provisions of t his s ection, e very

dealer, liable to pay tax under section 3, shall be liable to
pay, in addition to such tax and any ot her dues payable
under ] aw f ort het ime be ingi n force,as urcharge,
hereinafter referred to as Sales Surcharge, on his sales.

(2) The rate of Sales Surcharge on a ny sale shall be
one per centum of the amount of tax payable under this
Act in respect of the said sale :

Provided t hatt his S urcharge s hallnot applyi n
respect of goods de clared t o be of s pecial i mportance
under section 14 of the Central Sales Tax Act, 1956, ,1f
the ceiling rates as prescribed under section 15 (A) of the
aforesaid Act has been reached :

Provided further that the amount of Sales Surcharge
payable by a dealer for any returns period as prescribed
under sub-section (1) of section 16 shall be rounded off to
the nearest rupee.

Central A ct
74 of 1956
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(3) The Sales Surcharge shall be payable as if it were
atax unde rs ection 3 andt he pr ovisions of t his A ct
including the rule thereunder but not including the proviso
to s ub-section ( 1) of s ection4 a nd s ub-section ( 2) o f
section 37A of this Act shall accordingly apply; and the
authorities for the time being e mpowered to collect and
enforce pa yment of the said tax under s ection 3 s hall,
unless otherwise provided for by or under this Act, within
there respective jurisdiction for the purpose of the said tax
accordingly col lect and enf orce pa yment of t he S ales
Surcharge;

Providedt hatt he S tate G overnmentm ay, f or
facilitating impl ementation, by notification, direct that in
any c ase or ¢ lass of c asest he pr ovisions of this A ct
including the rules thereunder shall apply subject to such
indications not 1 nconsistent w ith t he pr ovisions of t his
section and as may be specified in such notification.

(4) N otwithstanding a nything ¢ ontained i n's ub-
section ( 3),t he S tate G overnment m ay m aker ules
generally for securing the payment of the Sales Surcharge
and carrying into effect the provisions of sub-sections (1)
and ( 2)a ndi npa rticular fore nsuringt he pr oper
maintenance a nd r endering of a ccounts of t he S ales
Surcharge.”
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MEGHALAYA ACT 19 OF 1973
THE MEGHALAYA FINANCE (SALES TAX) (AMENDMENT) ACT, 1973
(As passed by the Assembly)

(Received the assent of the Governor on the 24™ June, 1973)
[Published in the Gazette of Meghalaya, Extraordinary, dated 30" June, 1973]
An
Act
further to amend the Meghalaya Finance (Sales Tax)Act.

Be it enacted by the Legislature of Meghalaya in the Twenty-fourth
Year of the Republic of India as follows:-

Short title and 1. (1) This Act may be called the Meghalaya Finance (Sales

commen Tax) (Amendment) Act, 1973.
-cement.

(2) It shall be deemed to have come into force on the 1

April, 1973.
Insertion of 2. After section 3 of the M eghalaya Finance ( Sales T ax)
new Zectlon 3A Act, t he f ollowing s hall be i nserteda s'S ection 3A ,
Meghalaya namely:-
Finance (Sales
Tax) Act.

“Surchargeon 3. A.( 1) S ubjecttothe provisions of t his s ection ,e very

sales dealer s hall be liabletopay,ina dditiontotaxunder
section 3 and any other dues payable under any law for the
time being in force, a surcharge, hereinafter referred to as
Sales Surcharge, on his sales of taxable goods.

(2) The rate of Sales Surcharge on any sale shall be
one per centum of the amount of tax payable under this
Act in respect of the said sale ;

Provided that this surcharge shall not apply in respect
of goods d eclared to be of s pecial i mportance under
section 14 of the Central Sales Tax Act, 1956 if the ceiling
rates as prescribed under section 15 (A) of the aforesaid
Act has been reached :

Provided f urther t hat t he a mount of Sale S urcharge
payable by a dealer for any return period as p rescribed
under sub-section (1) of section 8 shall be rounded off to
the nearest rupee.
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(3) The Sales Surcharge shall be payable as if it were
atax unde rs ection 3 andt he pr ovisions of t his A ct
including the rule thereunder but not including the proviso
to section 3 of and sub-section (2) of section 24 A of this
Act s hall accor dingly a pply; a nd t he a uthorities f or t he
time being empowered to collect and enforce payment of
the s aidt ax unde rs ection 3 s hall ,unl ess ot herwise
provided for by or under this Act, within there respective
jurisdiction f or t he pur pose of the s aid t ax a ccordingly
collect and enforce payment of the Sales Surcharge;

Providedt hatt he S tate G overnmentm ay, f or
facilitating impl ementation, by notification, direct that in
any c ase or ¢ lass of c asest he pr ovisions of this A ct
including the rules thereunder shall apply subject to such
indications not i nconsistent w ith t he pr ovisions of t his
section and as may be specified in such notification.

(4) N otwithstanding a nything ¢ ontained i n s ub-
section ( 3),t he S tate G overnment m ay m ake r ules
generally for securing the payment of the Sales Surcharge
and carrying into effect the provisions of sub-sections (1)
and ( 2)a ndi npa rticular f ore nsuringt he pr oper
maintenance a nd r endering of a ccounts of t he S ales
Surcharge.”
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MEGHALAYA ACT 20 OF 1973

THE MEGHALAYA AMUSEMENT AND BETTING TAX (SECOND

AMENDMENT) ACT, 1973

(As passed by the Assembly)

(Received the assent of the Governor on the 24™ June, 1973)

[Published in the Gazette of Meghalaya, Extraordinary, dated 30™ June, 1973]

An

Act

further to amend the Assam Amusement and Betting Tax Act, 1939 (Assam Act 6 of
1939) in its application to the Meghalaya and Meghalaya Amusement and Betting Tax

Short title and
commen
-cement.

Insertion of
new Section
3B.

“Surcharge on
sales.

Act.

Be it enacted by the Legislature of Meghalaya in the Twenty-fourth

Year of the Republic of India as follows:-

1. (1) This Actmay be called the Meghalaya A musement

and Betting Tax (Second Amendment) Act, 1973.

(2) It shall be deemed to have come into force on the 1
April, 1973.

. After section 3A of the Assam A musements and Betting

Tax A ct,1939,and the M eghalaya Amusements and
Betting Tax Act, the following shall be inserted as Section
3B, namely:-

3.B. (1) There shall be charged, levied and paid to the
Government of M eghalaya, be sides due s pa yable unde r
any law for the time being in force including sections 3
and 3A of this Act, a surcharge, hereinafter referred to as
Entertainments Surcharge, on all entertainments payments
for admission to which are subject to entertainments tax.

(2) T her ate of Entertainments Surcharge ona ny
entertainments shall be 10 ( ten) pa ise pe r 1 ndividual
admitted to the entertainment.

(3) The Entertainments Surcharge shall be payable as
if it were a tax under section 3 and the provisions of this
Act including the rules thereunder shall accordingly apply;
and the authorities f or the time b eing empowered to
collect and enf orce pa yment of ent ertainments tax s hall
unless otherwise provided for, by or under this Act, within
their respective jurisdiction for purposes of entertainments
tax a ccordingly c ollecta nde nforce pa yment of
Entertainments Surcharge;

Central A ct
74 of 1975



71

Provided that the Government of Meghalaya may, for
facilitating impl ementation, by notification, direct that in
any c ase or ¢ lass of c asest he pr ovisions of this A ct
including the rules thereunder shall apply subject to such
indications not i nconsistent w ith t he pr ovisions of t his
section and as may be specified in such notification.

(4) N otwithstanding a nything ¢ ontained i n s ub-
section ( 3),t he Government of M eghalaya may m ake
rules generally fors ecuringt hepa ymentof t he
Entertainments Surcharge and carrying into effectt he
provisions of sub-sections (1) and (2) and in particular for
ensuringt he pr oper maintenance a nd r endering of
accounts of the Entertainments Surcharge.”
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MEGHALAYA ACT 21 OF 1973

THE MEGHALAYA PASSENGERS AND GOODS TAXATION (AMENDMENT)
ACT, 1973

(As passed by the Assembly)

(Received the assent of the Governor on the 24™ June, 1973)
[Published in the Gazette of Meghalaya, Extraordinary, dated 30™ June, 1973]
An
Act

further to amend the Assam Passengers and Goods Taxation Act, 1962 (Assam Act 16 of
1962), in its application to Meghalaya and the Meghalaya Passengers and Goods
Taxation Act.

Be it enacted by the Legislature of Meghalaya in the Twenty-fourth
Year of the Republic of India as follows:-

Short title and 1. (1) This Actmay be called the Meghalaya A musement

commen and Betting Tax (Second Amendment) Act, 1973.
-cement.

(2) It shall be deemed to have come into force on the 1

April, 1973.
Insertion of 2. After section 3 of Assam Passengers and Goods Taxation
new 3A Act, and the Meghalaya Passengers and Goods Taxation
section 34 Act, the following shall be inserted as Section 3A,
namely:-
“Surcharge on 3. A. (1 There shall be levied, ¢ harged and paid to the
sales. State G overnment, be sides any dues p ayable u nder any

law for the time being in force including sections 3 and 4
oft his A ct,a s urcharge, he reinafterr eferred to as
Passengers Surcharge, on all fares payments in respect of
all passengers carried in a taxable vehicle.

(2) T hera teo f Passengers S urcharge ona ny
Passenger shall be five per centum of the rupee value of
the fair in of the passenger, the amount of the Surcharge in
case of e ach pa ssenger be ing r ounded of f't ot he ne xt
higher multiple of ten paise:

Provided t hat no Surcharge s hall be pa yablei n
respect of any passenger if the fare is less than one rupee.
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(3) The Passengers Surcharge shall be payable as 1f
itw ereat axunde rs ection 3 oft hisA ct, andt he
provisions of this A ct including the rules thereunder but
not i ncluding t he pr oviso t o s ection 4 of this Act s hall
accordingly apply; and the authorities for the time being
empowered to collect and enforce payment of the said tax
under section 3 shall , unless otherwise provided for by or
under this Act, within there respective jurisdiction for the
purposes of the said tax accor dingly col lect and e nforce
payment of the Passengers Surcharge:

Providedt hatt he S tate G overnmentm ay, f or
facilitating impl ementation, by notification, direct that in
any c ase or ¢ lass of c asest he pr ovisions of this A ct
including the rules thereunder shall apply subject to such
indications not i nconsistent w ith t he pr ovisions of t his
section and as may be specified in such notification.

(4) N otwithstanding a nything ¢ ontained i n s ub-
section ( 3),t he S tate G overnment m ay m ake r ules
generally f or s ecuring t he pa yment of t he Passengers
Surcharge and carrying into effect the provisions of sub-
sections ( 1) and ( 2) and i n pa rticular f or e nsuring t he
proper m aintenance a nd r endering of a ccounts of t he
Passengers Surcharge.”
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MEGHALAYA ACT 22 OF 1973

THE MEGHALAYA (SALES OF PETROLEUM AND PETROLEUM PRODUCTS
INCLUDING MOTOR SPIRIT AND LUBRICANTS) TAXATION (AMENDMENT)
ACT, 1973

(As passed by the Assembly)

(Received the assent of the Governor on the 24™ June, 1973)
[Published in the Gazette of Meghalaya, Extraordinary, dated 30™ June, 1973]
An
Act

further to amend the Meghalaya (Sales of Petroleum and Petroleum Products, including
Motor spirit and Lubricants) Taxation Act.

Be it enacted by the Legislature of Meghalaya in the Twenty-fourth Year of the
Republic of India as follows:-

Short title and 1. (I)ThisA ctmay be called the Meghalaya (Sales of
commen Petroleum and Petroleum Products, including Motor Spirit

-cement. and Lubricants) Taxation (Amendment) Act, 1973.
(2) It shall be deemed to have come into force on the 1
April, 1973.
Insertion of 2. After section 3 of the Meghalaya (Sales of Petroleum and
new 3A Petroleum and Petroleum Products, including Motor Spirit
section 3A. and Lubricants) Taxation Act, the following shall be
inserted as section 3A, namely:-
“Surcharge on 3A. (1) Subject to the provisions, of this section every dealer
sales. shall be liable to pay, in addition to tax under section 3 and any

other dues payable under any law for the time being in force, a
surcharge, hereinafter referred to as S ales S urcharge, on his
sales of taxable goods.

(2) The rate of Sales Surcharge on any sale shall be one
per centum of the rupee of the amount of the tax payable under
this Act in respect of the said sale:

Provided t hat this s urcharge s hall not a pplyingin Central Act
respect of goods declared to be of s pecial i mportance under 74 of 1956.
section 14 of the Central Sales T ax A ct, 1956, ifthe ceiling
rates as prescribed under section 15 A, of the aforesaid Act has
been reached;
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Provided that the amount of Sales Surcharge payable
by a dealer for any return period as prescribed under this
Act shall be rounded off to the nearest rupee.

(3) The Sales Surcharge shall be payable as if it were a tax
under section 3 of this Act, and the provisions of this Act
including the rules thereunder shall accordingly apply; and
the a uthorities for th e time be ing e mpowered to collect
and enforce payment of the said tax under section 3 shall ,
unless otherwise provided for by or under this Act, within
their respective jurisdiction for the purpose of the said tax
accordingly col lect and enf orce pa yment of t he Sales
Surcharge:

Providedt hatt he S tate G overnmentm ay, f or
facilitating impl ementation, by notification, direct that in
any c ase or c lass of c asest he pr ovisions of this A ct
including the rules thereunder shall apply subject to such
indications not 1 nconsistent w ith t he pr ovisions of t his
section and as may be specified in such notification.

(4) N otwithstanding a nything ¢ ontained i n's ub-
section ( 3),t he S tate G overnment m ay m aker ules
generally for securing the payment of the Sales Surcharge
and carrying into effect the provisions of sub-sections (1)
and ( 2)a ndi npa rticular f ore nsuringt he pr oper
maintenance a nd r endering of a ccounts of t he Sales
Surcharge.”
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MEGHALAYA ACT 23 OF 1973
THE MEGHALAYA APPROPRIATION (NO.III) ACT, 1973

(As passed by the Assembly)

(Received the assent of the Governor on the 7" August, 1973)

[Published in the Gazette of Meghalaya, Extraordinary, dated 11" August, 1973]

An

Act

to authorise payment and appropriation of certain further sums from and out of the
Consolidated Fund of Meghalaya for the services of the financial year 1973-74.

Be it enacted by the Legislature of Meghalaya in the Twenty-fourth Year of the
Republic of India as follows:-

Short title 1. (1) This Act may be called the Meghalaya Appropriation

Withdrawal of

(No.ITI) Act, 1973.

From the out of the Consolidated Fund of M eghalaya

Rs.53, 95,499 there may be paid and applied sums not exceeding those
from and out . . . .

of the specified in column (3) of the Schedule amounting in the
Consolidated aggregatet ot he s um of f ifty-three 1 akhs, ni nety-five
Fund of thousand, f or hundr ed and ni nety-nine rupees t owards
Meghalaya for defraying the several charges which will come in course
the financial

year 1973-74.

Appropriation.

of payment during the financial year 1973-74 in respect of
the services specified in column (2) of the Schedule.

The sums authorised to be paid and applied from and
out of the Consolidated Fund o f M eghalaya by this A ct
shall be a ppropriated fort hes ervicesa nd purposes
expressed in the Schedule in relation to the said year.



(1)
Grant
No.

10

16
17
18

48

50

58
63

72

75

78

83

77

SCHEDULE

(See Section 2 and 3)

2)
Services and purposes
(Major heads)

General Administration - I - Heads if
States and Ministers
Jails ...

Police
Education (General)

Miscellaneous ,Social and Developmental
Organisation -

-Do- Other Miscellaneous Organisation —
VI — Directorate of Social Welfare.

-Do- VIII — Town and Country Planning
Organisation.-

Famine Relief

Miscellaneous — I — Expenditure on
Account of State Prisoners and Detenus,
etc.

Extraordinary Charges ...

Capital Outlay on Industrial and Economic
Department :-

-Do- I- Investment in other Commercial
and Industrial Undertakings.

Capital Outlay on Public Works outside the
Revenue Account.

Loans and Advance by State Government.

IIT — Agricultural Loans

Total

3)

Sums not,exceedin
AN £

( )
Voted by Chaired on Total
the the
Assembly  Consolidated
Fund
Rs. Rs. Rs.
1,29,240 1,29,240
1,53,356 1,53,356
1,03,000 1,03,000
21,46,153 21,46,153
1,10,000 1,10,000
2,50,500 2,50,000
10,69,500 10,69,500
5,253 5,253
3,000 3,000
10,01,000 10,01,000
1,50,000 1,50,000
1,75,000 1,75,000
53,95,499 53,95,499
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MEGHALAYA ACT 24 OF 1973

THE MEGHALAYA BOARD OF SCHOOL EDUCATION (AMENDMENT) ACT,
1973.

(Received the assent of the Governor on the 24h August, 1973)
[Published in the Gazette of Meghalaya, Extraordinary, dated the 29™ August, 1973]

An

Act
to amend the Meghalaya Board of School of Education Act,1973

Be it enacted by the Legislature of Meghalaya in the Twenty-fourth Year of the
Republic of India as follows:-

Short title and 1. (I)This A ctmay be called the Meghalaya Board of
commencement School of E ducation ( Amendment) Act, 1973.

(2) It s hall com einto force on such date as the S tate
Government may, by notification in the O fficial Gazette,
appoint.

Amendmentof 2. Inthe Meghalaya Board of School E ducation Act, 1973,
section 15 of

Moahalavs Act section 15,-
1Oe3f fg%a ¢ (1) The comma “(,)” after the abbreviation “Ltd” shall be

omitted and between the abb reviation “Ltd” and the
word “as”t he w ords “ oran yo ft he N ationalised
Banks” followed by a comma “(,)” shall be inserted ;

(i1) The full stop “(,)” at the end shall be substituted by a
colon “(:)”; and

(i11)The f ollowing s hall be 1 nserted a s pr ovisot ot he

section, namely :-

“Provided that it will be not necessary for all the moneys
to be kept in any one Bank or Treasury.”
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MEGHALAYA ACT 25 OF 1973
(As passed by the Assembly)

(Received the assent of the Governor on the 24h August, 1973)
[Published in the Gazette of Meghalaya, Extraordinary, dated the 29™ August, 1973]
THE MEGHALAYA APPROPRIATION (No. IV) ACT, 1973
An
Act

to authorise payment and appropriation of certain further sums from and out of the

Consolidated Fund of Meghalaya for the services of the financial year 1973-74.
Be it enacted by the Legislature of Meghalaya in the Twenty-fourth Year of the
Republic of India as follows:-

Short title 1. (1) This Act may be called the Meghalaya Appropriation

Withdrawal of

(No. IV) Act, 1973.

. From a nd out of t he C onsolidated F und of M eghalaya

Rs.12,40,892 there may be paid and applied sums not exceeding those
from and out . . . 2.

of the specified in column (3) of the Schedule amounting in the
Consolidated aggregate to the sum of twelve lakhs, forty thousand, eight
Fund of hundred a nd ni nety-two r upees t owards de fraying t he
Meghalaya for several charges w hich will comein course of pa yment
the financial

year 1973-74.

Appropriation.

during the financial year 1973-74 in respect of the services
specified in column (2) of the Schedule.

. The sums authorised to be paid and applied from and out

of the Consolidated Fund of Meghalaya by this A ct shall
be appropriated for the services and purposes expressed in
the Schedule in relation to the said year.



80
SCHEDULE

(See Section 2 and 3)

(D 2) 3)
Grant Services and purposes Sums noﬁxceeding
No. (Major heads) s N
Voted by Chaired on Total
the the
Assembly  Consolidated
Fund
Rs. Rs. Rs.
11 General Administration — I — Secretariat 26,000 26,000
and Attached Offices.
12 General Administration — III — 74,152 74,152
Commissioners and District
Administration
22 Miscellaneous Departments-V- Civil 26,355 26,355
Supplies Departments.
29  Agricultural ... 1,00,000 1,00,000
32 Animal Husbandry ... 5,00,000 5,00,000
67 Miscellaneous —V- Expenditure on 4,15,385 4,15,385

Displaced persons.

Loans and Advances by State Government-

VII, Loans to Displaced persons ... ... 99,000 99,000

Total 12,14,892 26,000 12,40,892
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MEGHALAYA ACT 26 OF 1973

THE MEGHALAYA (MINISTERS’ SALARIES AND ALLOWANCES)
(AMENDMENT) ACT, 1973

(As passed by the Assembly)

(Received the assent of the Governor on the 20" December, 1973)

[Published in the Gazette of Meghalaya, Extraordinary, dated the 27™ December, 1973]

An

Act

to amend the Meghalaya (Ministers’ Salaries and Allowances) Act,1973

Be it enacted by the Legislature of Meghalaya in the Twenty-
fourth Year of the Republic of India as follows:-

Short title 1. (1) This Actmaybe called the Meghalaya ( Ministers’
Salaries and Allowances) (Amendment) Act, 1973.

(2) Itshall be de emed to have c omeinto forceont he
Twenty-first day of January, 1972.

Amendmentof 2. In the M eghalaya ( Minister’s S alaries and Allowances)

section 4 of Act, 1972.-
Meghalaya Act ’ ’

4 of 1972 . . . .
int he fifthlineo fs ection4 fort hew ord“ two”

occurring between the words “rupees” and “hundred” the
word “ three” s hall be s ubstituted a nd s hall be de emed
always to have been substituted.
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MEGHALAYA ACT 27 OF 1973

THE LEGISLATIVE ASSEMBLY OF MEGHALAYA (SPEAKERS AND DEPUTY
SPEAKER SALARIES AND ALLOWANCES) (AMENDMENT) ACT, 1973

(As passed by the Assembly)

(Received the assent of the Governor on the 20" December, 1973)

[Published in the Gazette of Meghalaya, Extraordinary, dated the 27™ December, 1973]

An

Act

to amend the legislative Assembly of Meghalaya (Speaker and Deputy Speaker Salaries
and Allowances) Act,1973

Be it enacted by the Legislature of Meghalaya in the Twenty-
fourth Year of the Republic of India as follows:-

Short title l. (1)ThisA ctmay be called Legislative A ssembly of
and Meghalaya ( Speaker an d Deputy S peaker S alaries and
commencement. Allowances) (Amendment) Act, 1973.

(2) Itshall be de emed to have c omeinto forceont he
Twenty-first day of January, 1972.

Amendment of 2. In the Legislative A ssembly o f M eghalaya (Speaker and

section 4 of Deputy Speaker Salaries and Allowances) Act, 1972,-
Meghalaya Act

2 0f 1972 . . . .
int he fifthlineo fs ection4 fort hew ord“ two”

occurring between the words “rupees” and “hundred” the
word “ three” s hall be s ubstituted a nd s hall be de emed
always to have been substituted.
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MEGHALAYA ADAPTATION OF LAWS ORDERS (No.1), 1973

In exercise of the powers conferred by section 79 of the North-Eastern Areas (Re-
organisation) Act,1971 (Central act 81 of 1971), the Government of Meghalaya hereby makes
the following order, namely:-

1. (1) This order may be called the Meghalaya Adaptation of Laws order (No.1), 1973.
(2) It shall be deemed to have come into force on the 21* day of January, 1972.
2. In their application to Meghalaya or any part thereof, the following Laws, namely:-

1) The rules for the Administration of Justice and Police in the Khasi and Jaintia
Hills District, dated 19™ March ,1973;

i1) The rules for the Administration of Justice and Police in the Garo Hills District,
dated 29™ March 1937 ;

i11) The Khasi Syiemships (Administration) of Justice) Order, 1950, dated 25h
January, 1950 ;

iv) The United Khasi-Jaintia Hills, Autonomous District (Administration of Justice)
Rules, 1953, dated 24" March, 1955 ;

v) The Garo Hills Autonomous District (Administration of Justice) Rules, 1953,
dated 24™ March, 1955 ;

vi) The Assam High Court (Jurisdiction over District Council Courts) Order, 1954,
dated 16" J anuary, 1954.The Assam Services Discipline and Appeal Rules, 1964 ;

vii) The Assam Services Discipline and Appeal Rules, 1964 ;

viii) The Assam Civil Services (Conduct) Rules, 1965 ;

ix) Assam Fundamental Rules and Subsidiary Rules ;

x) The Assam Services (Pension) Rules, 1969 ;

x1) The Assam Services (Revision of Pay) Rules, 1964 ;

xi1) The Treasury Rules (Assam) ;

xiil) The Assam Financial Rules including the Assam Contingency and Budget
Manual ; and

xiv) The Delegation of Financial Powers Rules, 1960 ;

xv) The Assam Autonomous District (Constitution of District Councils) Rules, 1969.

xvi) The Assam Local Audit Manual ;

shall, unless the context otherwise requires, have effect and deemed to have had effect as if
references t hereint o the S tate G overnment, G overnment, Government D epartment,
authorities or G azette me ntioned in the first column of the T able he reunder s et out w ere
references to the S tate Government, G overnment, G overnment D epartment, a uthorities or
Gazette mentioned opposite to that in the second column of the Table.
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Table
Column 1 Column 2

1. Governor of Assam ... 1. Governor of Meghalaya

2. Assam 2. Meghalaya.

3. Government of Assam, Assam 3. Government of Meghalaya.
Government or the State
Government of Assam.

4. State of Assam or Assam State 4.  State of Meghalaya.

5. Deputy Commissioner, Additional 5. Deputy Commissioner, Additional
Deputy Commissioner, Assistant to Deputy Commissioner, Assistant to
Deputy Commissioner. Deputy Commissioner appointed by

the Government of Meghalaya.

6. Advocate General of Assam 6.  Advocate General of Meghalaya.

7. Government Advocate appointed by 7. Government Advocate appointed by
the Government of Assam. the Government of Meghalaya.

8. Assam Gazzette 8.  Gazette of Meghalaya.

9. The Appointment Department 9.  The Personnel Department.

10.  Assam Public Service Commission. 10.  As and on from the 14™ day of

September, 1972-Meghalaya Public
Service Commission.

3. (1) References to the “Assam High Court” in any of the law mentioned in clause 2,
shall be construed as referring t o the “Guwahati H igh C ourt (the High C ourt of A ssam,
Nagaland, Meghalaya, Manipur and Tripura);” and

(2) r eferences t 0 any Government D epartments or a uthorities , ot her than t hose
specified in the Tablein clause 2, shall be construed as referring to t he ¢ orresponding
Government Departments or authorities in Meghalaya or to such Government Departments
or authorities exercising corresponding power or authority in Meghalaya.
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THE MEGHALAYA ADAPTATION OF LAWS ORDER (No.2), 1973

Whereas by section 79 of the North — Eastern Areas (Re-organisation) Act, 1971
(Central Act 81 of 1971), for the purposes of facilitating the application of any law in relation
to the State of Meghalaya, the Government of the State of Meghalaya as the appropriate
Government is empowered to make such adaptations and modifications of the law whether by
way of repeal of amendment, as may be necessary or expedient;

Now, therefore, in exercise of the power aforesaid, the Government of the State of
Meghalaya hereby makes the following Order namely —

1. (1) This Order may be called the Meghalaya Adaptation or Laws Order (No.2), 1973.
(2) It shall be deemed to have come into force on the Sixth day of April, 1973.

2. As on and from the Sixth day of April, 1973 the Shillong Civil Courts and Laws Act, 1947
(Act 8 of 1947) with the amendments to which it has been subjected to before the 21* day of
January, 1972 s hall, until altered, repealed or amended by a competent Legislature or other
competent a uthority ha ve e ffect s ubject t o t he f ollowing a daptations a nd m odifications,
namely —

The w ords “S tate G overnment” and “Official Gazette” w herever t hey oc cur s hall
stand unm odified a nd shall m eant he G overnment of M eghalaya andt he Gazette of
Meghalaya respectively.

Section 1 - Omit sub-section (2)

Section2 - Omit clause (a)

Section 5 - For the words “District Judge of the Assam Valley Districts” substitute
“District Judge of the District of Shillong”.

Section 6 - (i) In clause (a), for the words commencing with “date on which this Act

comes into force” and ending with “or the Governor” substitute Sixth day of
April, 1973 before the Court of District Judge, and Assistant District Judge,
L.A.D., Guwahati”.

(1) In clause (b), for the words commencing with “Deputy or Additional”
Deputy Commissioner and ending with the words “or the Governor”
substitute “District Judge and Assistant District Judge, L.A.D. Guwahati” and
for the words “date this Act comes into force” occurring at the end of this
clause substitute said day of Sixth April 1973.”



86
THE MEGHALAYA ADAPTATION OF LAWS ORDER (No.3), 1973

WHEREAS, by Section 79" of the North-Eastern Areas (Re-organisation) Act, 1971
(Central Act No.81 of 1971), for the purpose of facilitating the application of any law by
relation to the S tate of M eghalaya, the G overnment of t he S tate of Meghalaya ast he
appropriate Government is empowered by Order, to make such adaptations and modifications
of the law, whether by way of repeal or amendment, as may be necessary or expenditure ;

NOW, THEREFORE, in exercise of the power aforesaid, the Government of the State
of Meghalaya hereby makes the following Order namely:-

1. (1) This Order may be called the State of M eghalaya A daptation of Laws Order
(No.3), 1973.

(2) It shall be deemed to have come into force on the 21* day of January, 1972.
2. In this Order,-

(a) “appointed day” means the 21* day of January, 1972 ;

(b) “existing law” means any law in force immediately, before the appointed day
in the w hole or any p art of the t erritories no w ¢ omprised i n t he S tate of
Meghalaya and includes an y r ule, order, bye-law, scheme, notification or
other i nstrument m ade under any s uch 1 aw but doe s not include anylaw
relating to a matter enumerated in the Union list ;

(c) “Meghalaya” means the State of M eghalaya formed under Section 5 of the
North-Eastern Areas (Re-organisation) Act, 1971.

3. As from the appointed day, the existing laws mentioned in the S chedule to this
Order, with the amendments to which they have been subjected before the appointed day and
which are for the time being applicable to Meghalaya or any part thereof, shall, until altered,
repealed or amended by a competent Legislature or other competent authority, have effect,
subject to the adaptations or modifications directed by that Schedule, or, if itis so directed
shall stand repealed.

4. Whenever an expression mentioned in column (1) of the Table hereunder printed
occurs i n a ny existingl aw m entioned i nt he Schedule t o t his O rder, t hen unl ess t hat
expression is by this O rder e xpressly directive to be ot herwise adapted or m odified or to
stand unm odified or to be omiitted, t here s hall be substituted t herefore the e xpression s et
opposite to it in column (2) of the Table, and there shall also be made in any sentence in
which the e xpression oc curs s uch c onsequential amendment a s the rules of grammar may
require.
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TABLE
(1) )
1. Assam or Meghalaya ... Meghalaya.
2. Governor, Governor of Assam or ... Governor of Meghalaya.
Governor of Assam exercising his
functions as Governor in relation to
Meghalaya.
3. Official Gazette ... “Official Gazette”, which expression shall
stand unmodified and shall mean the
Gazette of Meghalaya but wherever the
words “notification in the” preceded it the
expression “in the Official Gazette” shall
be omitted.
4. State, the State, the State of Assam ... Meghalaya.
and the Assam State (except where it
occurs in the expressions. State
Government of Assam or
Government of Meghalaya).
5. Government State Government, State ... Government of Meghalaya.

Government of Assam, Assam
Government, Government of Assam
or Government of Meghalaya.

5. (1) Where in the short title of any of the existing laws mentioned in the Schedule to
this Order, the expression “Assam”, “Bengal” or “Eastern Bengal and Assam” occurs, shall
be substituted therefore the word “Meghalaya”, and the year of the Act occurring at the end
of the short title shall be omitted.

(2) References by it short title to any such law as is referred to in sub-paragraph (1)
in any ot her 1 aw s hall be cons trued as r eference t o such law as amended by t hat s ub-
paragraphs.
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6. Any reference in any existing law specified in the Schedule to this order to a law
which is not force in Meghalaya or any part thereof shall be construed as a reference to the
corresponding law if any, in force in Meghalaya or part thereof as the case may be.

7. The provisions of this order which have the effect of modifying any existing law so
as to alter the manner in which, the authority by which, or the law under or in accordance
with w hich, a ny powers a re e xercisable, s hall not r ender i nvalid a ny notification or der,
commitment, attachment, bye-law, rule or regulation duly made or issued, or anything duly
done be fore the a ppointed day and any such no tification, or der, c ommitment, a ttachment,
bye-law, rule, regulation or thing may be revoked, varied, or undone in the like manner to the
like extent and in the like circumstances asifit had been made, i ssued on done after the
commencement of this order by the competent authority and under and in accordance with
the provisions then applicable to such a case.

8. Save as is otherwise provided by this Order, all powers which under any law in
force in Meghalaya or any part thereof were, immediately before the appointed day, vested in
or exercisable by any person or authority shall continue to be so vested or exercisable until
other provision is made by Legislature or A uthority empowered to regulate the matter in
question.

9. Nothing in this order shall effect the previous operation of, or anything duly done
or s uffered under any existing law or any right, privilege, obl igation, o r | iability a Iready
acquired, accrued or incurred under any such law or any penalty, forfeiture or punishment
incurred in respect of any offence already committed against any such law.

10. Any court, tribunal or authority required or e mpowered to enforce any law in
force1 n M eghalayao rpa rtt hereof i mmediately beforet he appointed da ys hall,
notwithstanding that this order makes no provision or insufficient provision for the adaptation
of t he 1 aw, c onstrue t he 1 aw w ith a 1l s uch a daptations a s a re ne cessary f or t he pur pose
facilitating its application.
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THE SCHEDULE
(See para, 3)

(a) CENTRAL ACTS

—

The Interest Act, 1839 (32 of 1839).

The Judicial Offices’ Protection Act, 1850 (18 of 1850)

The Caste Disabilities Removal Act, 1850 (21 of 1850)

The Public Servants’ Inquiries Act, 1850 (37 of 1850).

The Indian Toils Act, 1851 (8 of 1851).

The Hindu Widows’ Re-marriage Act, 1856 (15 of 1856).
The Societies Registration Act, 1860 (21 of 1860).

The Converts’ Marriage Dissolution Act, 1866 (21 of 1866).
The Indian Divorce Act, 1869 (Act 4 of 1869).

o ® N n bk wDN

Section 2 — for “This Act extends to the whole of India except the State of Jammu and
Kashmir” substitute, “This Act extends so the whole of Meghalaya”.

Section 3. - In clause ( c¢) of sub-section ( 1), for “ Manipur and T ripura” s ubstitute
“Meghalaya, Manipur and Tripura”.

10. The Court Fees Act, 1870 (7 0f 1870)

After section IA, insert-

“1B. Power to modify Act. - It extends to Meghalaya with such exceptions or
modifications as are in force :

Provided that the Government of Meghalaya may, by notification, direct that this Act
shall a pplytoor inrelationtoany courtinM eghalaya or any p art t hereof w ith s uch
exceptions or modification as may be specified in the notification.”

11. The Cattle Trespass Act, 1871 (1 of 1871).
12. The Pensions Act, 1871 (23 of 1871).
13. The Indian Christian Marriage Act, 1872 (Act 15 of 1872).
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Section 1.- Fort hes econd pa ragraph, s ubstitute “ It extendst ot he w hole o f
Meghalaya”.

14. The Married Women'’s Property Act, 1874 (3 of 1874).
15. The Opium Act, 1879 (Act 1 of 1878).

Section 1.- For the words “Whole of India Except the State of Jammu and Kashmir”
substitute “Whole of Meghalaya”.

16. The Indian Treasure Trove Act, 1878 (6 of 1878).
17. The Elephants’ Preservation Act, 1879 (6 of 1879).
18. The Hackney Carriage Act, 1879 (14 of 1879).

19. The Religious Societies Act,1880 (Act 1 of 1880)

Section 1.- Fort he second pa ragraph, s ubstitute “ It extendst ot he w hole o f
Meghalaya.”

20. The Vaccination Act, 1880 (13 of 1880).
21. The Municipal Taxation Act, 1881(11 of 1881).
22. The Land Improvement Loans Act, 1883 (19 of 1883).

Section 1.- For sub-section ( 2), substitute “This A ct ext ends tot he w hole of
Meghalaya.”

23. The Agriculturists’ Loans Act, 1884 (12 of 1884).

Section 2.- For section 2- substitute “2. This A cte xtendst ot hew holeo f
Meghalaya.”

24. The Revenue Recovery Act, 1890 (1 of 1890)
25. The Partition Act, 1893 (4 of 1893).

26. The Prisons Act, 1894 (9 of 1894).

27. The Indian Fisheries Act, 1897 (4 of 1897).
28. The Lepers Act, 1898 (3 of 1898).

29. The Stamp Act, 1899 (2 of 1899).

After section 1, insert-

IA. Power to modify Act.- It extendst o Meghalaya w ith s uch exceptions or
modifications as are force :

“Provided that the Government of Meghalaya may, by notification, direct that the Act
shall a pply i n M eghalaya or a nyp artt hereof w ith s uch exceptions, r estrictions a nd
modifications, as may be specified in the notification.”
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30. The Government Buildings Act, 1899 (4 of 1899).
31. The Prisoners Act, 1900 (3 of 1900).
32. The Indian Registration Act, 1908 (16 of 1908).

After section 1, insert-

IA. Power to modify Act.- It extendst o Meghalaya w ith s uch exceptions or
modifications as are in force :

“Provided that the Government of Meghalaya may, by notification, direct that this Act
shall a pply i n M eghalaya or a nyp artt hereof w ith s uch exceptions, r estrictions a nd
modifications, as may be specified in the notification.”

33. The Anand Marriage Act, 1909 (7 of 1909).

34. The Destructive Insects and Pests Act, 1914 (2 of 1914).

35. The Local Authorities Loans Act, 1914 (9 of 1914).

36. The Hindu Disposition of Property Act, 1916 (15 of 1916).

37. The Destruction of Records Act, 1917 (5 of 1917).

38. The Local Authorities Pensions and Gratuities Act, 1919 (1 of 1919).
39. The Identification of Prisoners Act, 1920 (33 of 1920).

40. The Provident Funds Act, 1925 (19 of 1925).

41. The Indian Succession Act, 1925 (39 of 1925).

42. The Hindu Inheritance Removal of Disabilities Act, 1928 (12 of 1928).
43. The Child Marriage Restraint Act, 1929 (19 of 1929).

44. The Parsi Marriage and Divorce Act, 1936 (2 of 1936).

45. The Dissolution of Muslim Marriages Act, 1939 (8 of 1939).

(b) BENGAL REGULATIONS,ETC.
1. The Bengal Alluvion and Diluvion Regulation, 1825 (Bengal Regulation 2 of 1825).

Section 4.- First proviso — For “under the provisions of Regulation 2, 1819 or of any

other regulation in force” substitute “under any law for the time being in force”.
Regulations under the Government of India Acts of 1870 and 1915.

2. Assam Local Rates Regulation, 1879 (Regulation 3 of 1879).
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Section 1.- For Section 1,- substitute —

“1 (1) This Regulation may be called the Meghalaya Local Rates Regulation.

(2) It extends to the whole of M eghalaya but shall come into force in the Khasi
Hills District and Jaintia Hills District only on such date as the Government of M eghalaya
may, by notification, appoint.

Section 2.- Omit clause (4).

In ¢ lause ( 5), 1 n s ub-clause ( b), O mit, ““ is s ituate i n a ny pl ace ot her t han t he
permanently settled portions of Cachar and Goapara and the same”. Omit sub-clause (d) and
in the provision,omit or sub clause (d)”.

Section 8.- For Section 8,substitute —

‘8. An appeal from the order of any officer appointed under section 6 t 0 assess or
collect a rate shall lie to the Board of Revenue and the order passed on such appeal by the
Board shall be final”.

The words “any Government”, wherever they occur, shall stand unmodified.
3. The Garo Hills Regulation, 1882 (Regulation 1 of 1882).Omit the preambles.

Section 1. - Omit— “and s hall ¢ ome i nto ope ration on b eing publ ished i n t he of ficial
gazette”.

4. The Chin Hills Regulation, 1896 ( Regulation 5 of 1896).

Section 1. — For “specified in the Schedule” substitute — “in Meghalaya”.

Omit the Schedule.

Acts of the Lieutenant-Governor of Bengal in Council —
5. The Bengal Prevention of Inoculation Act, 1865 (Bengal Act, 4 of 1865).

Long title.- Omit “in the town and suburbs of Calcutta and in towns to which Act 3 of
1864, passed by the Lieutenant-Governor of Bengal in Council, has been or shall hereafter be

extended.”
Preamble.- Omit the second paragraph.

Section 2. — For “enter the town of Calcutta or any other town” substitute “enter any

town”.
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Section 3. — For section 3, substitute —

“3. It shall be lawful for the Government of Meghalaya, by notification, to extend this
Acttoanytownor placein M eghalayain w hichits hall appeartothe Government of
Meghalaya tha ta tthe time of s uchnot ification there e xists pr oper a nd s ufficient
arrangements of t he inoculation of t hei nhabitantst hereof witht hec ow-pox”.

6. The Bengal Vaccination Act 1880 (Bengal Act 5 of 1880).

Preamble,- Omit “ in the tow n, por t a nd s uburbs of C alcutta a nd i n ot her t wons a nd
selected local areas in the territories administered by the Lieutenant-Governor of Bengal to
which this Act may be hereafter extended”.

Section 1. — For paragraphs (1) and (2), substitute —
“(1) This Act may be called the Meghalaya Vaccination Act”.

“(2) It shall not come into force in any town or area of its own force but the Government of
Meghalaya ma y, by notification, declare its int ention to extend this Act of a ny of its
provisions to any town or selected local area in Meghalaya”

In the last paragraph, omit “This Act shall come into force from the day on which it may
be published in the Official Gazette with the assent of the Governor- General; but”

Section 9.- For section 9, substitute —

9. “ Appropriation of the fees.- All such fees shall be appropriated in such manner asthe
Government of Meghalaya may direct”.

Omit section 14 to 17 and the heading above the said section.

Section 18.- For “ undert he pr ovisions of C hapter X of t he C alcutta M unicipal
Consolidation Act, 1876 or of any other law” substitute “under any law”.

Section 19.- Omit “or if the child was born out of the Town of Calcutta or his birth has not
been registered in the said town”.

Section 21.- For “ under the provisions of the Calcutta Municipal Consolidation Act, 1876
or of any other law”, substitute “under any law”.

Section 25.- Omit the words commencing with “In any Municipality” and ending with the
words “made to the Commissioner and .

Section 32.- Omit “or the Corporation”.

Section 33.- In clause (b), omit “outside the town of Calcutta”.

For the expression in the S chedule “Bengal V accination Act, 1880”, wherever it oc curs,
substitute — “Meghalaya Vaccination Act”.
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The Private Fisheries Protection Act, 1889 (Bengal Act 2 of 1889).

Act of the Lieutenant-Governor of Eastern Bengal and Assam in Council
The Assam Excise Act, 1910 (Eastern Bengal Act of 1910)

Long title and preamble.- Omit “in Eastern Bengal and Assam”

Section 1. — Omit sub-sections (2), (3) and (4).

Omit section 2 and the First Schedule.

Section 7.- Omit “Save as is provided in section 2 and in the First Schedule”.
Omit Section 24.

The Bengal Public Demands Recovery Act, 1913 (Bengal Act 3 of 1913).
Long title and preamble.- Omit “in Bengal”.

Section 1. — For section 1, substitute —

“1. This Act may be called the Public Demands Recovery Act”.

Omit section 2.

Section 20. Omit sub-sections (3) and (4).

Section 35. — Omit sub-section (3).

SCHEDULE I

In item 1, for “the Bengal Land Revenue Sales Act, 1859 or the Bengal Land Revenue
Sales Act, 1868 or any other law” substitute “any law”.

Omit items 2.

In item 4, om it “or (iii) to be recovered under the Bengal Land Revenue Sales Act,

Omit items 10, 11, 12.
SCHEDULE Il
In item 46, omit sub-items (3), (4) and (5).
In item 47, omit sub-item (3).
In item 48, omit the proviso.

Omit items 62, 64 and 67.
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(c) ASSAM ACTS
. The Assam Students and Juvenile Smoking Act, 1923) Assam Act 2 of 1923.

Section 1. — For sub-sections (2) and (3) substitute —

“(2) The Government of =Meghalaya may, by notification exempt any locality form
the operation of this Act”.

Section 4. — For “Assam or a member of a Municipal or Local Board or a member of a
Village Authority constituted under section 20 of the Assam Local Self-Government
Act, 1950, or of a Town Committee constituted under section 329, sub-sections (1) and
(2), of the Assam Municipal Act,1913” substitute “Meghalaya”.

. The Assam Water Hyacinth Act, 1926 (Assam, Act 3 of 1926).

Section 1. — Omit sub-section. (2).

Section 2.- In clause (2), omit “constituted under section 329 of the Assam Municipal
Act, 1923”.

. The Assam Temperance Act, 1926 (Assam Act 4 of 1926).

Omit section 2.

Section 3. — For section 3, substitute.

“3. This Act shall come into force in any locality on such date as the Government of
Meghalaya may , by notification, appoint and different dates my be appointed for
different localities”.

. The Assam Opium Smoking Act, 1927 (Assam Act 3 of 1927).

Section 1. — Omit sub-section (2).

. The Assam Highways Act,1928 (Assam Act 2 of 1928).

Section 1. — Omit sub-sections (2) and (3).

. The Goalpara Tenancy Act, 1929 (Assam Act 1 of 1929).

Long title . — Omit “in the district of Goalpara”.

Omit the preambles.

Section 1.- For section 1. Substitute —

“1. Short title, extent and commencement.- (1) This Act, may be called Garo Hills

Tenancy Act.
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(2) It extends to the pe rmanently settled areas ofthe Garo Hills D istrict, but the

Government of Meghalaya may, by notifications extend the whole or any part of this Act to
other areas in the Garo Hills or any part thereof”.

and ”.

7.

10.

11.

12.

Omit sections 2 and 3.
Section 4. — Omit clause (3).

In clause (4) — Omit “means the Deputy Commissioner in-charge of Goalpara District

Omit Schedule I and I

The Assam Money Lenders Act, 1934 (Assam Act 4 of 1934).

Section I.-For sub-sections (2) and (3) substitute —

“(2) It extends to the whole of Meghalaya”.

The Assam Private Fisheries Protection Act, 1935 (Assam Act I of 1925).

Section 1. For sub-sections (2), substitute —

(2) The Indian Fisheries Act, 1897 (Central Act 4 of 1897) is to be read as
supplemental to this Act”.

The Assam Disorderly Houses Act, 1936 (Assam Act 4 of 1956).

Section 1. For sub-sections (2) and (3) , substitute —

“(2) It extends only to such areas in Meghalaya as the Government of Meghalaya may,
by notification, specify in this behalf”.

Omit section 2.

The Good Conduct Prisoners’ Probational Release Act, 1938 (Assam act 2 of 1938).
Section 1. — Omit sub-sections (2) and (3).

The Assam Opium Prohibition Act, 1947 (Assam Act 23 of 1947).

Long title and preamble . — For “in the province of Assam”, substitute ““in
Meghalaya”.

Section 1. — Omit sub-sections (2) and (3).

Section 2 - For clause (i) substitute “(i) State” means the State of Meghalaya”.

The Assam Home Guards Act,1947 (Assam Act 24 of 1947).

Section 1. - Omit sub-sections (2) and (3).
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13. The Assam Management of Estates Act, 1949 (Assam Act 17 of 1949).

Long title.- For “districts of Goalpara, Garo Hills, Kamrup, Nowgong, Darrang,
Sibsagar, Lakhimpur and Cachar in the Province of Assam”, substitute “Garo Hills
District”.

Section 1. - For sub-section (2) substitute —
“(2) It extends to the permanently settled areas of the Garo Hills District”.

Section 2. — In clause (g) “districts of Cachar, Goalpara and Garo Hills” substitute
“Garo Hills District”.

14. The Assam Co-operative Societies Act, 1949 (Assam Act 1 of 1950).
Section 1. — Omit sub-sections (2) and (3).

15. The Assam Prohibition of Smoking in Show House Act, 1951 (Assam Act 9 of 1951).
Section 1. — Omit sub-sections (2) and (3).

16. The Assam State Acquisition of Zamindaries Act, 1951 (Assam Act 18 of 1951).

Long title and preamble.- For “districts of Goalpara, Garo Hills and Cachar, substitute
“in the Garo Hills District”.

Section 1. — for sub-section (2), substitute —
“(2) It extends to the permanently settled areas of the Garo Hills District”.
Section 2. — Omit Clause (n).

Clause (1) for “in the districts of Cachar, Garo Hills and Goalpara”, substitute “in the
Garo Hills District”.

17. The Assam Embankment and Drainage Act, 1953 (Assam Act 1 of 1954).

Section 1.-Omit subsections (2) and (3)

Section 2.- In clause (vi) (¢) add —

“or District Council” at the end.

Section 8 — After “Town Committee” insert “District Council”.
Omit section 22.

18. The Assam Cinemas (Regulation) Act, 1953 (Assam Act 14 of 1953).



19.

20.

21.

22.

23.

98
Section 1. — Omit sub-sections (2) and (3).
The Assam Prohibition of Smoking in Passengers’ Vehicles Act, 1964 (Assam Act 17
of 1954).
Section 1. — Omit sub-sections (2) and (3).
The Assam Rhinoceros Preservation Act, 1954 (Assam Act 20 of 1954).
Section 1. — Omit sub-section (2).
The Assam Non-Agricultural Urban Areas Tenancy Act, 1956 (Assam Act 12 of
1955).
Section 1.-Omit sub-section (3).
The Assam Khadi and Village Industries Board Act, 1955 (Assam Act of 1955).
Section 1. — (i) for sub-section (2), substitute —
“(2) It extends to the whole of the State of Meghalaya”.

(i1) Omit sub-section (3).

Section 4.- For section 4, substitute —

4. “Constitution of the Board.- The Board shall consist of such number of members
as the State Government may appoint”.

Omit section 5.

Section 7. — Omit the fullstop “(.)” at the end of sub-section (1) and (2) and add the
following words thereafter followed by fullstop “(.)”-

“with prior approval of the State Government”.

Omit section 8A.

Omit sections 10A, 10B, 10C, 10E, 10F and 10G.

Omit section 17.

Section 25. — In sub-sections (3),(4) and (5) between the word “Assam” and “and”
insert “Meghalaya”.

The Assam Aid to Industries (Small and Cottage Industries) Act, 1955 (Assam Act 2
of 1956).

Section 1.-for section 1, substitute the following :-

“1. (1) This Act may be called the Meghalaya Aid to Small and Cottage Industries
Act”.

“(2) It extends to the whole of Meghalaya”.
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27.

28.

29.

30.

31
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The Assam Municipal Act, 1956 (Assam Act 15 of 1957).

Section 1. — Omit sub-section (3).

. The Assam Weights and Measures (Enforcements) Act, 1958 (Assam Act 19 of 1959).

Section 1. — Omit sub-sections (2) and (3).

Section 23. — Omit the words “after the expiry of six months from the commencements
of this section” and the words “after the commencement of the Assam Weights and
Measures (Enforcement) (Amendment ) Act, 1964 and the Comma “(,)” after the
words “Whoever” and “Section” occurring in Section 23.

The Assam Ganja and Bhang Prohibition Act, 1958 (Assam Act 21 of 1959).

Section 1 . — Omit sub-section (2) and (3).

The Assam Ancient Monuments and Records Act, 1959 (Assam Act 23 of 1959).

Section 1. — Omit sub-sections (2) and (3).

The Assam Town and Country Planning Act, 1959 (Assam Act 2 of 1960).

Section 1. — For sub-sections (2) , substitute —

“(2) It shall not come into force in any area where it is not in force unless the
Government of Meghalaya, by notification, otherwise directs, and any such
notifications may specify the exceptions, restrictions and modifications subject to
which this Act shall apply in any such area”.

The Assam Autonomous Districts Administration of Justice Act, 1960 (Assam Act 14
of 1960).

Section 1. — Omit subsections (2) and (3).

The Assam Regulated and Licensed Warehouses Act, 1959 (Assam Act 15 of 1960).
Section 1.-Omit sub-sections (2) and (3).

. The Assam Shramik Bahini Act, 1959 (Assam Act 24 of 1960).

Section 1.- For sub-sections (2) and (3), substitutes :-
“(2) It extends to the whole of Meghalaya”.
Section 30. — Omit sub-section (2).
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The Assam Official Language act, 1960 (Assam Act 33 of 1960)
This Act shall stand repealed.

. The Assam Co-operative Land Mortgage Bank Act, 1960 (Assam Act 1 of 1961).

Section 1. — For sub-section (2) substitute —
“(2) I extends to the whole of Meghalaya”.
Section 20.- Omit sub-section (2).

The Assam State Acquisition of Land belonging to Religious or Charitable Institution
of Public Nature Act, 1959 (Assam Act 9 of 1961).

Section 1. — For sub-sections (2) and (3).

The Assam Slum Areas (Improvement and Clearance) Act, 1959(Assam Act 12 of
1961).
Section 1. — For sub-section (2), substitute —

“(2) It shall come into force in any area only on such date as the Government of
Meghalaya may, by notification, specify and any such notification may specify the
exceptions, restrictions or modifications subject to which the Act shall apply in such
areas”.

The Assam Board of Revenue Act, 1962 (Assam Act 21 of 1962).

Section 1. — For sub-section (2), substitute —

“(2) It extends to the whole of Meghalaya”.

Omit section 11.

The Assam Land (Requisition and Acquisition) act, 1964 (Assam Act 15 of 1964).
Section 1. — Omit sub-sections (2) and (3).
Section 2. — For clause (b), substitute —

“(b) ‘Court’ means the principal civil court of original jurisdiction and includes any
other civil court which the Government of Meghalaya may, by notification, appoint to
perform all or any of the functions of a court under this Act”.

Omit sections 21 and 22.

. The Assam Prevention of Begging Act, 1964 (Assam Act 18 of 1964).

Section 1. — Omit sub-section (2).
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The Assam Development Authorities Act, 1964 (Assam Vet 31 of 1964).

Section 1. — Omit sub-section (2).

The Assam Village Defence Organisation Act, 1966 (Assam Act 22 of 1966).
Section 1. — Omit sub-sections (2) and (3).

. The Assam Borstal Institution Act, 1968 (Assam Act 1 of 1969).

Section 1.- Omit sub-section (2).

The Assam Requisition and Control of Vehicles Act, 1968 (Assam Act 5 of 1969).

Sectionl.-Omit subsections (2) and (3).
Section 2. — For clause (a), substitute —

“(a) “Court” means the principal civil court of original jurisdiction and includes any
other court which the Government of Meghalaya may, by notification, appoint to

perform all or any of the functions of a court under this Act”.

Omit clause (d).
Omit Section 18.

The Assam National Parks Act, 1968 (Assam Act 9 of 1969).
Section 1. — Omit sub-sections (2) and (3).

(d) MEGHALAYA ACTS AND REGULATIONS
The Meghalaya Alluvion and Diluvion Regulation..

The Meghalaya Local Rates Regulation.

The Garo Hills Regulation, 1882 (Regulation 1 of 1882).

The Chin Hills Regulation 1896 (Regulation 5 of 1896).

The Meghalaya Prevention of Inoculation Act.

The Vaccination Act, 1880.

Section 1. — For sub-section (1), substitute —

“(1) This Act may be called the Meghalaya Vaccination Act”.
The Private Fisheries Protection Act, 1889 (Act 2 of 1889).

The Meghalaya Excise Act.
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19.

20.
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22.

23.

24.

25

26.

27.

28.

29.
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The Public Demands Recovery Act.

The Meghalaya Students and Juvenile Smoking Act.
The Meghalaya Water Hyacinth Act.

The Meghalaya Temperance Act.

The Meghalaya Opium Smoking Act.
Section 1.- Omit sub-section (2).

The Meghalaya Highways Act.

The Garo Hills Tenancy Act.

The Meghalaya Money Lenders Act.

The Meghalaya Private Fisheries Protection Act.
The Meghalaya Disorderly Houses Act.

The Good Conduct Prisoner’s Probational Release A.
Section 1.-Omit sub-section (2) and (3).

The Meghalaya Opium Prohibition Act.
Section 2. — For clause (i) substitute —

“(1) ‘State’ means the State of Meghalaya”.
The Meghalaya Management of Estates Act.
The Meghalaya Co-operative Societies Act.
The Meghalaya Home Guards Act.

The Meghalaya Prohibition of Smoking in Show Houses Act.

. The Meghalaya Acquisition of Zamindaries Act.

The Meghalaya Embankment and Drainage Act.
Section 1. — Omit sub-sections (2) and (3).

The Meghalaya Cinemas (Regulation) Act.

The Meghalaya Prohibition of Smoking in Passengers’ Vehicles Act.

Section 1. — Omit sub-section (3).

The Meghalaya Rhinoceros Preservation Act.
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35.

36.

37.
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The Meghalaya Non-Agricultural Urban Areas Tenancy Act.

Section 1. — Omit sub-section (3).

The Meghalaya Khadi and Village Industries Board Act.
Section 1. — (i) After sub-section (1), insert —

“(2) It extends to the whole of the State of Meghalaya
(i1) Omit sub-section (3).

4. “Constitution of the Board.- The Board shall consist of such number of members as
the members as the State Government may appoint”-
Omit section (5).

Section 7.- “Omit the fullstop “(.)” at the end of sub-sections (1) and (2) and add the
following words thereafter followed by fullstop “(.)” —
“with proper approval of the State Government”.

Omit section 8A.
Omit sections 10A, 10B, 10C, 10E, 10F and 10G.
Section .25. — In sub-sections (3) ,(4) and (5) between the words “Assam” and “insert”

“Meghalaya”.

The Meghalaya Aid to Small Cottage Industries Act.

The Meghalaya Municipal Act.

The Meghalaya Weights and Measures (Enforcement) Act.
Section 1. — Omit sub-sections (2) and (3)

Section 23.-Omit the words “after the expiry of six months from the commencement of
this s ection” and the w ords “af ter t he com mencement of t he A ssam W eights and

Measures ( Enforcement) (Amendment) Act, 1964” and comma” “(,)”” after the words
“Whoever” and “Section” occurring in Section 23.

The Meghalaya Ganja and Bhang Prohibition Act.

Section 1.-Omit sub-sections (2) and (3).

The Meghalaya Ancient Monuments and Records Act.

Section 1. — Omit sub-section (3).

The Meghalaya Autonomous Districts Administration of Justice Act.
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46.
47.
48.

49.
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The Meghalaya Regulated and Licensed Warehouses Act.
Section 1. — Omit sub-sections (2) and (3).

The Meghalaya Shramik Bahini Act.

Section 1. — Omit sub-section (3).

The Meghalaya Town and Country Planning Act.
Sectionl. — For sub-section (2), substitutes —

“(2) It shall not c ome into forceinany area whereitisnot in force unlessthe
Government of Meghalaya, by notification, otherwise directs and any such notification
may specify the exceptions, respections and modifications subject to which this A ct
shall apply in any such area”.

The Meghalaya Co-operative Land Mortgage Bank Act.

Section 1. — For sub-section (2),substitute —

“(2) It extends to the whole of Meghalaya”

The Meghalaya Acquisition of Land belonging to Religious or Charitable Institutes of
Public Nature Act.

Section 1. — Omit sub-section (3).

The Meghalaya Slum Areas (Improvement and Clearance) Act.
The Meghalaya Board of Revenue Act.

The Meghalaya Land (Requisition and Acquisition) Act.
Section 1. — Omit sub-section (2) and (3).

The Meghalaya Prevention of Begging Act.

The Meghalaya Development Authorities Act.

The Village Defence Organisation Act.

Section 1. — Omit sub-section (3).

The Meghalaya Borstal Institutes Act.
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54.

55.
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The Meghalaya Requisition and Control Vehicles Act.

The Meghalaya National Parks Act.

The Meghalaya Prevention of Gambling Act, 1970 (Act 8 of 1970).

The Meghalaya Subsidiary Force Act, 1971 (Act 8 of 1971).

Section 1. — Omit sub-section (2).

The Meghalaya Wild Animals and Birds Protection Act, 1971 (Act 9 of 1971).

The Meghalaya Transfer of Land (Requisition) Act, 1971 (Act 1 of 1972).
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THE MEGHALAYA ADAPTATION OF LAWS ORDER (No.4 1973)

Whereas b y S ection 79 of t he N orth-Eastern A reas (Re-organisation) A ct, 1971
(Central Act 81 of 1971), for the purpose of facilitating the application of any law in relation
to the S tate of M eghalaya, the G overnment o f'the S tate of M eghalaya as the appropriate
Government is empowered, by order, to make such adaptations and modifications of the law,
whether by way of repeal or amendments, as may be necessary or expenditure;

Now, therefore, in exercise of the pow er aforesaid, the G overnment of the State of
Meghalaya hereby makes the following Order, namely:-

1. (1) This Order may be called the M eghalaya A daptation of Laws Order (No.4),
1973.

(2) It shall be deemed to have come into force on the 21* day of January, 1972.

2.Int his O rder “ Law” includes a ny e nactment, or der, r ule, not ification or ot her
instrument having the force of law in the whole or any part of the territories comprised within
the State of Meghalaya.

3. As from the 21* day of January, 1972, the laws mentioned in the Schedule to this
Order with the amendments to which they have been subjected before the 21* day of January,
1972, shall, until altered, repealed or amended by a competent Legislature or other competent
authority, have effect subject to the adaptations, exceptions and modifications directed by the
Schedule.

4. The provisions of this order which have the effect to modifying the aforesaid laws
so as to alter the manner in which, the authority by which or the law under or in accordance
with which, any powers ar e ex ercisable, s hall not r ender invalid any notification, or der,
commitment, attachment, or rule duly made or issued, or anything duly done before the said
21* day of January,1972 and any such notification, order, commitment, attachment, rule or
thing m ay b e r evoked, va ried o rundone inthelike m anner,tothee xtentandinthe
circumstances as if it had been made, issued or done after the commencement of this Order
by the competent authority and under and in accordance with the provision then applicable to
such a case.

5. Nothing in this Order shall effect the provision operation of or anything duly done
or suffered und er the aforesaid l1aws or any right, privilege, obligation or liability already
acquired, a ccrued or incurred unde r s uch 1 aws or a ny pe nalty, f orfeiture or puni shment
incurred in respect of any offence already committed against such laws.
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THE SCHEDULE
(See paragraph 3)

(Adaptations, Modifications, etc;)

A-GENERAL

Whenever an expression mentioned in column (1) of the Table below occurs in any
of the laws mentioned in this Schedule, there shall be substituted therefore the expression set
opposite to it in column (2) of the Table.

TABLE

(D
Assam

Governor, G overnor o fA ssam or
Governor of A ssam e xercising hi s
functions a s Governorinr elationt o
Meghalaya.

Meghalaya

Official Gazette

State, the S tate, the State of A ssam
and the A ssam State (except where it
occursi nt hee xpressions S tate
Government or Inter-State or I nter-
State Government).

Government, S tate G overnment S tate
Government of A ssam, A ssam
Government, Government of A ssam,
or Government of Meghalaya.

2)
Meghalaya.
Governor of Meghalaya.

“Meghalaya” w hich expression shall
stand unm odified a nd s hall m ean t he
state of Meghalaya.

“Official G azette” w hich expression
shall stand unmodified and shall mean
the Gazette of Meghalaya.

Meghalaya.

Government of Meghalaya.
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B.-SPECIAL
The Assam Amusements and Betting —Tax Act, 1939
Assam Act 6 of 1939). Sectionl. — (i) for sub-section (1), substitute-

“(1) This Act may be called the Meghalaya Amusements and Betting Tax
Act”.

(i1) Omit sub-section (2) and (3).
Section 14. — Omit clauses (3A) and (7).

Section 18.- Omit sub-sections (3) , (4) and (5).

The Meghalaya Amusements and Betting Tax Act.
(Act of the Autonomous State of Meghalaya)
Section 1:- (i) for sub-section (1), substitute —

“(1) This Actmaybe called the M eghalaya Amusements and Betting T ax
Act.”

(i1) Omit sub-section (2).

The Assam Passengers and Goods Taxation Act,1962
(Assam Act 16 of 1962)

Section 1:- (i) for sub-section (1), substitute —
“(1) This Act may be called the M eghalaya P assengers and Goods T axation

Act.”

The Meghalaya Passengers and Goods Taxation Act
(Act of the Autonomous State of Meghalaya)

Section 1:- Omit sub-section (3).
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The Assam Agricultural Income Tax Act, 1939
(Assam Act 9 of 1939)

Preamble. - For “the Province of Assam” substitute “Meghalaya”.

Sectionl. - Omit sub-section (2).

Section 3 and 6 . — As on and from 1* April, 1972 the words “Assam Finance Acts”
occurring i n t he s ections s hall be s ubstituted a nd s hall be de emed t o ha ve be en
substituted by the word s “Meghalaya Finance Acts”.

Omit Section 11.

The Meghalaya Agricultural Income-tax Act
(Act of the Autonomous State of Meghalaya)

Section 1:- Omit sub-section (2).

Section 3 and 6. — As on and from 1* April, 1972 the words “Assam Finance Acts”
occurring i n t he s ections s hall be s ubstituted a nd s hall be de emed t o ha ve be en
substituted by the word s “Meghalaya Finance Acts”.

Section 24. — In s ub-section ( 1) for “ Commission of T axes” substitute “Assistant
Commissioner of Taxes”.



